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AT ITS WESTERN ZONE BENCH AT PUNE

i :) BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION NO. 138 OF 2024 (WZ)

IN THE MATTER OF:

Surti Mohmmed Irfan Applicant
Versus
NHH Textile Processors and others ... Respondents

REPLY OF THE RESPONDENT NO.1 - NHH TEXTILE PROCESSORS

The Respondent No.1 most respectfully states and submits as follows:

At the outset, the Respondent No.l denies all the statements,
averments, contentions and allegations raised/made in the
aforesaid Original Application No.138 of 2024 (WZ) (hereinafter
referred to as the ‘application’). The failure of Respondent No.1 in
dealing with any of the statements, averments, contentions or
allegations raised/made in the application may not be construed as
an admission on its part, and the Respondent No.1 denies the same
as if the same are specifically set out herein and traversed in

seriatim.

Before raising preliminary objections to the maintainability of the
application and before dealing with the contents of the application,
the Respondent No.1 seeks to place certain relevant facts for the

kind consideration of this Hon’ble Tribunal, and the same are

&

narrated hereinbelow.
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The Respondent No.1 is a registered partnership firm constituted in
the year 1964 under the provisions of the Partnership Act, 1932. At
present, the Respondent No.1 is a partnership between (i) Mr. Yasin
F. Hokabaj, (ii) Mr. Salim F. Hokabaj, (iii) Mr. Ayub F. Hokabaj, and

(iv) Mr. Magsood F. Hokabaj.

The Respondent No.1 is, inter alia, engaged in dyeing and printing
of textiles since inception. Prior to the constitution of Respondent
No.1 as a partnership firm i.e., since the year 1949, the business of
the Respondent No.l was conducted in the form of a sole
proprietorship of Mr. Chhaba Hajiji Hokabaj. The premises of the
Respondent No.1 was earlier located at Raipur, Ahmedabad. From
the year 1968 onwards, and after receiving the requisite
approvals/permissions, the Respondent No.1 has been carrying out
its activities from its present address as mentioned in the cause-title
of the application (hereinafter referred to as the ‘said premises’). It
is stated that in the year 1985, the Respondent No.l has also

received an Udyog Patra award from the then Vice-President of India.

The textile dyeing and printing activities of the Respondent No.1 at
the said premises involve different stages/processes, viz. (i) desizing,
(ii) stentering, (iii) dyeing, (iv) printing, (v) curing, and (vi) finishing.
Different types of machineries are used in the aforesaid processes
depending on the type of fabric being dyed and printed. Earlier, the
water used in the aforesaid processes would undergo primary,
secondary, and tertiary treatment and would thereafter be

discharged into the drainage line of the Ahmedabad Municipal

i
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Corporation (‘AMC’ for short) in accordance with the permissions

received as per the applicable law.

At this juncture, it may be pertinent to note that the Hon’ble High
Court of Gujarat had suo moto initiated a public interest litigation,
being Writ Petition (PIL) No. 98 of 2021, inter alia, in respect of
discharge of treated effluents by various industrial entities in the
drainage line of AMC. Pursuant to the directions given by the
Hon’ble High Court of Gujarat in Writ Petition (PIL) No.98 of 2021,
the drainage connection of various industrial entities of Ahmedabad,
including the Respondent No.1, were disconnected. The drainage of
the Respondent No.1 was disconnected on 7th December 2021, and
thereafter, the Respondent No.1 upgraded its water treatment and
discharge process to incorporate the concept of “Zero Liquid
Discharge’ (ZLD’ for short) and adopt the ‘Dry Processing’ method
in addition to the existing ‘Wet Processing’ method in its cloth

printing and dyeing activities.

ZLD involves treatment of trade effluents to reusable levels so that
the treated water may be captively consumed and reused for
subsequent/further industrial purpose. Thus, ZLD ensures that
pursuant to recycling and treatment process, the plant discharges
no liquid effluent into surface waters. It also makes effective use of
the waste-water treatment, recycling, and reuse, thereby
contributing to the water conservation through the reduced intake

of fresh water.

=
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In order to incorporate ZLD and Dry Processing in its industrial
process, the Respondent No.l1 was required to seek and obtain
necessary permissions from the Gujarat Pollution Control Board
(‘GPCB’ for short) — the Respondent No.2. Accordingly, the
Respondent No.1 made an application to the GPCB on 9th May 2022
for amendment of Consent to Establish (‘CTE’). A copy of the said
application dated 9t May 2022 is annexed hereto and marked as

Annexure-A. Pursuant to the aforesaid application, the GPCB

amended the CTE granted to the Respondent No.l on 20t July
2022. A copy of the Amendment to CTE dated 20t July 2022 is

annexed hereto and marked as Annexure-B.

In the meantime, on 8% July 2022, the Respondent No.1 also applied
to GPCB for amendment in the Consolidated Consent and
Authorization (‘CCA’) that was renewed earlier on 4th January 2019
and was valid upto 25t November 2023. Such amendment was
necessary in order to enable the Respondent No.l to undertake
operations through its upgraded facilities as mentioned
hereinabove. A copy of the Respondent No.1’s application dated 8th
July 2022 seeking amendment to CCA is annexed hereto and

marked as Annexure-C. Pursuant to the said application, GPCB

amended the CCA on 14t October 2022 without changing the period
of validity. A copy of the amendment to CCA issued by GPCB on 14th

October 2022 is annexed hereto and marked as Annexure-D.

As mentioned hereinabove, the CCA granted to the Respondent No.1
was valid upto 25t November 2023. As the end date of the validity

period was nearing, the Respondent No.1 made an application to

o
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GPCB for the renewal of CCA on 28t September 2023. A copy of the
said application dated 28t September 2023 is annexed hereto and

marked as Annexure-E.

Following receipt of the aforesaid application for renewal of CCA
made by the Respondent No.1, GPCB raised certain queries on 19th
October 2023. The Respondent No.1 responded to the queries raised
by GPCB and provided necessary particulars vide its letter dated
23rd November 2023. The officials of the GPCB undertook site
ins_pection of the said premises on 30t January 2024, 26th February
2024, and 16t May 2054. The Respondent No.1 responded to all the
queries/observations of GPCB during the said site inspections.
Copies of the letter dated 31st January 2024, 27t February 2024,
and 20t May 2024 addressed by the Respondent No.1 to GPCB are

annexed hereto and marked as Annexure-F (Colly).

While considering the Respondent No.1’s request for renewal of the
CCA, GPCB had sought a “No Drainage Certificate” issued by AMC
in respect of the said premises of Respondent No.l to ensure
compliance of the directions of the Hon’ble High Court of Gujarat in
Writ Petition (PIL) No. 98 of 2021. Although the Respondent No.1
had been following up for issuance of a ‘No Drainage Certificate’,
AMC was not processing the requests of the Respondent No.1. A
copy of the letter dated 17t May 2024 addressed by the Respondent
No.1l to AMC is annexed hereto and marked as Annexure-G. The
GPCB rejected the Respondent No.1’s application for renewal of CCA
on 21st May 2024, inter alia, because of the absence of ‘No Drainage

Certificate’ issued by the AMC,. A copy of the rejection letter dated

=
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21st May 2024 issued by GPCB is annexed hereto and marked as

Annexure-H.

The Respondent No.1 immediately re-applied to GPCB for renewal of
CCA on 27t May 2024, wherein it also addressed the
observations/concerns raised by GPCB in its rejection dated 21st
May 2024. A copy of the Respondent No.l’s application dated 27t
May 2024 is annexed hereto and marked as Annexure-I. Following
Respondent No.l’s application dated 27t May 2024, GPCB
conducted one more site inspection on 19t July 2024. The
Respondent No.1 responded to the observations made during the
said inspection vide its letter dated 20t July 2024. A copy of the
letter dated 20t July 2024 (without enclosures) addressed by the

Respondent No.1 is annexed hereto and marked as Annexure-J.

In the meanwhile, the Respondent No.l1 came across a
communication dated 1st April 2024 addressed by AMC, which was
forming part of the record of Writ Petition (PIL) No.98 of 2021
pending before the Hon’ble High Court of Gujarat. In the said letter
dated 1st April 2024, AMC had clearly stated as to how the drainage
of the Respondent No.1 had been disconnected. A copy of the said
letter dated 1st April 2024 is annexed hereto and marked as

Annexure-K. Thereafter, the Respondent No.1 produced the said

letter dated 1st April 2024 addressed by AMC before the GPCB in

lieu of ‘No Drainage Certificate’.

The Respondent No.1 answered all the queries raised by the GPCB

and responded to all its observations made during various site

ol
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inspections. The Respondent No.l1 has also made payment of
necessary fees for the renewal of CCA. The Respondent No.1 submits
that the GPCB has also undertaken site inspection as recently as on
26th September 2024, and the PM levels have been found to be
within permissible limits by the GPCB. A copy of the Analysis Report
for Air conducted by GPCB in respect of the Respondent No.1l’s

premises is annexed hereto and marked as Annexure-L.

In light of the submissions of the Respondent No.1, the GPCB has
issued a provisional CCA on 16t November 2024, which is valid
upto 25t November 2025. A copy of the said provisional CCA dated

16t November 2024 is annexed hereto and marked as Annexure-

- M.

In the aforesaid factual background, the Respondent No.1 seeks to
raise the following preliminary objections as to the maintainability

of the application.

The application has been filed by the Applicant for personal vendetta
and to arm twist the partners in Respondent No.1. The Applicant is
neither an environmental activist nor a social activist as claimed in
the application. In fact, the Applicant is engaged in the business of
manufacturing and trading of textile machineries. There is a
personal animosity between (i) the Applicant and his brother on the
one hand, and (ii) Mr. Altaf Aslam Sagar — the nephew of one of
partners in the Respondent No.1 (Mr. Yasin Hokabaj) on the other
hand. Following a violent attack at the instance of the Applicant

upon Mr. Altaf Aslam Sagar, criminal proceedings have been

22—
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initiated against the Applicant, inter alia, under Section 307 of the
Indian Penal Code, 1860. A copy of the affidavit dated filed by Mr.
Altaf Aslam Sagar in November 2023 objecting to the grant of bail to

the Applicant is annexed hereto and marked as Annexure-N.

Therefore, the Applicant has initiated counter-proceedings against
the family members of Mr. Altaf Aslam Sagar in order to pressurize
him into withdrawing the aforesaid criminal proceedings. Thus, the
application is an abuse of the process of law and has been filed in
order to harass and arm twist the partners in Respondent No.1. The
application is required to be rejected on the said ground alone. The
details of some of the other proceedings initiated by the Applicant

against the family members of Mr. Altaf Aslam Sagar are as follows:

(a) The Applicant has filed applications before the Hon’ble High
Court of Gujarat in Writ Petition (PIL) No.98 of 2021, making
allegations and seeking prayers against M/s. NHH Textile

Processors.

(b) The Applicant has filed an application before this Hon’ble
Tribunal, being Original Application No.221 of 2023, inter alia,
against Anar Hand Process. The proprietor of Anar Hand Process
is the father of Mr. Altaf Aslam Sagar. The said Original
Application No.221 of 2023 has already been disposed of by this
Hon’ble Tribunal vide its order dated 2nd January 2024. A copy
of the said order dated 2rd January 2024 is annexed hereto and

marked as Annexure-0.

R =
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(c) The Applicant’s son had earlier filed an application before this
Hon’ble Tribunal, being Original Application No.15 of 2024, inter
alia, against M/s. A.R. Enterprise, alleging gap in the claimed
implementation of ZLD at its premises. The proprietor/
representative of A.R. Enterprise is the father-in-law of Mr. Altaf
Aslam Sagar. The said Original Application No.15 of 2024 was
disposed of by this Hon’ble Tribunal vide its order dated 31st
January 2024. A copy of the said order dated 31st January 2024
is annexed hereto and marked as Annexure-P. Now, the
Applicant’s son has filed another application, being Original
Application No.179 of 2024 (WZ), raising fresh allegations about
the lack of water scrubber at the premises of M/s. A.R.

Enterprise.

Thus, it is clear that the Applicant and his son are raising one
baseless allegation after another against the family members of Mr.

Altaf Aslam Sagar only with a view to harass and arm-twist them.

The Applicant has invoked Sections 14 and 15 of the National Green
Tribunal Act, 2010 (‘NGT Act’ for short) in the application. As far as
invocation of Section 14 of the NGT Act is concerned, the Applicant
has failed to point out the enactment specified in Schedule I out of
which an alleged substantial question relating to environment is
arising in the facts related to the Respondent No.1. The application
is replete with bald assertions. The Applicant has not even pointed
out the alleged damage caused to him or the environment because
of the activities of the Respondent No.1. Therefore, the invocation of

Section 15 of the NGT Act is also not maintainable. Thus, the

&P
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application is required to be rejected on account of non-

maintainability as well.

The Respondent No.1’s paragraph-wise reply to the application is as

follows:

With reference to paragraph 1 of the application, the Respondent
No.l denies that the Applicant is a social activist or an
environmental qctivist, as alleged or otherwise. In fact, the Applicant
is engaged in the business of manufacturing and trading of textile

machineries.

With reference to paragraph 2 of the application, the Respondent
No.1 denies that it utilizes sulphuric acid or hazardous chemicals
in its industrial process at the said premises, as alleged or
otherwise. The rest of the contents of the paragraph under reply are
a matter of record, and the Respondent No.l denies anything

contrary thereto.

With reference to paragraph 3 of the application, the Respondent
No.l denies that its unit comprises of a power plant, as alleged or
otherwise. The rest of the contents of the paragraph under reply are
a matter of record, and the Respondent No.l denies anything

contrary thereto.

The entire content of paragraph 4 of the application is denied. As
submitted hereinabove, the Respondent No.l1 has upgraded its

facilities and incorporated ZLD and Dry Processing in its industrial

—
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process. Therefore, no effluent is discharged by the Respondent No. 1
into open pipelines or rivers. The fact that the Respondent No.1 is
undertaking industrial activities at the said premises by using ZLD
and Dry Processing (in addition to existing Wet Processing) is

apparent from the inspection reports of GPCB.

The entire content of paragraph 5 of the application is denied. The
content of the paragraph under reply is a bald assertion, and the

Applicant may be put to strict proof of the same.

With referen;:e to paragraph 6 of the application, the Respondent
No.1 does not admit that the Applicant had obtained information
under the Right to Information Act, 2005 (‘RTI Act’ for short), as
alleged or otherwise. The Applicant has not produced any details in

respect of the alleged application made by it under the RTI Act.

With reference to paragraph 7 of the application, the Respondent
No.1 reiterates the contents of the foregoing paragraphs of this reply.
The Respondent No.1 submits that at the time of inspection held on
30t January 2024, the application for renewal of CCA filed by the
Respondent No.l was pending consideration before the GPCB. It

may be pertinent to note that the CCA stands renewed, as on today.

The contents of paragraph 8 of the application are a matter of

record, and the Respondent No.1 denies anything contrary thereto.

The entire content of paragraph 9 of the application is denied. It is

submitted that collection of samples from (i) collection tank and (ii)

e
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final holding tank, itself reflects stage wise sample collection. In fact,
testing the sample from final holding tank would by itself throw light
upon as to whether implementation of ZLD is effective or not. It is
stated that under the ZLD mechanism, after tertiary treatment, the
effluents undergo ultrafiltration and reverse osmosis (‘RO’) process.
The effluent is further processed in the Multi Effect Evaporator
(‘MEE’ for short) and Agitated Thin Film Dryer (‘ATFD’). Thereafter,
the treatec'i-water is collected in the final holding tank and is then
once again used in the industrial process. Thus, testing of water
sample collected from the final holding tank would give a clear
indication as to whether ZLD has been effectively implemented or

not.

With reference to paragraph 10 of the application, the Respondent
No.1 submits that different industrial premises and the processes
undertaken therein are distinct from one another. Therefore, the
manner of inspection of one industrial premise cannot be replicated
in respect of another industrial premise. Therefore, the reliance
placed upon the inspection report of another industry in the

paragraph under reply, is misconceived.

The entire content of paragraph 11 of the application is denied. It is
denied that the sampled were taken only from ETPs, as alleged or
otherwise. It is denied that effluent is not passed through stages of
RO, MEE, and ATFD, as alleged or otherwise. As stated hereinabove,

GPCB has collected samples, inter alia, from the final holding tank.

(=
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With reference to paragraphs 12 and 13 of the application, the
Respondent No.1 denies that its air pollution control equipment are
not working or need to overhauled, as alleged or otherwise. It is
submitted that the Respondent No.1 had not utilized its boiler for a
period of 1 week prior to the inspection held on 30t January 2024
on account of low production. Therefore, when the boiler was started
during the. inspection, some particulate matters were released from
the boiler on account of non-operation and consequently the PM
level was found to be marginally higher. The Respondent No.1 has
already installed multi-cyclone separator and bag filter with
economiser as an adequate Air pollution control measure. The
Respondent No.1 took immediate corrective steps pursuant to the
site inspection report of 30t January 2024. Even recently on 17t
September 2024, the Respondent No.1 has undertaken testing of its
air-pollution control equipment through a private agency — Satva
Environ Consultancy. The said tests undertaken on 17th September
2024 reflects that PM levels are within permissible limits. A copy of
the analysis report dated 18t September 2024 by Satva Environ

Consultancy is annexed hereto and marked as Annexure-Q. As

stated in the earlier paragraphs of this reply, GPCB has also
undertaken site inspection as recently as on 26t September 2024,
and the PM levels were found to be within permissible limits by the

GPCB.

The contents of paragraphs 14 and 15 of the application are not
relevant to the facts of the Respondent No.1. It is reiterated that the

Respondent No.1 is undertaking its industrial activity at the said

=2
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premises in accordance with law and pursuant to requisite

permissions/approvals from appropriate authorities.

4.14 The entire content of paragraph 16 of the application is denied. The
Respondent No.l submits that pursuant to the observations of
GPCB, it has gotten the flow meter repaired and reinstalled. The
necessary compliance report in this regard has also been filed with

the GPCB.

4.15 The entire contents of paragraphs 17 and 18 are denied. The
Respondent No.1 reiterates the submissions made in the foregoing
paragraphs in respect of renewal of CCA. It may be pertinent to note

that the CCA stands renewed, as on today.

S.  In light of the aforesaid submissions, the Respondent No.1 states
and submits that the application is required to be dismissed with
exemplary costs. The Applicant is not entitled to any reliefs, much

less the reliefs sought in the application.

Place: Ahmedabad

Date: 20.11.2024 i
y =31 .
7 RESPONDENT NO.1
G (Feay 2 i) )
WANDAUN YA | ADVOCATE OF RESPONDENT NO. 1
\\\r ﬁu“’ i
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT ITS WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 138 OF 2024 (WZ)

IN THE MATTER OF:

Surti Mohmmed Irfan Applicant
3UIERA 2o, "0:
Versus :EGE e o TE / j
1400 \HU o /Q
NHH Textile Processors and others Y Respondents

VERIFYING AFFIDAVIT IN SUPPORT OF THE REPLY OF THE
RESPONDENT NO. 1

I, Yasin F. Hokabaj, son of Shri Faridbhai N. Hokabaj, aged about 74 years,
being the Authorized Representative of the Respondent No.l, having
address at New Dhor Bazar, Behrampura, Suez Farm, Pirana Road,
Ahmedabad — 380 022, do hererby on solemn affirmation state and declare

as follows:

1. I state that I am the Authorized Representative of NHH Textile
Processors - the Respondent No.l1 in the aforesaid Original
Application No.138 of 2024. I am fully aware of the facts of the case
and have been authorized to swear this affidavit on behalf of the

Respondent No.1.

7 8 I hereby verify and state that what is stated in paragraphs 2(part),
2.1(part), 3, 3.1(part), 4, 4.2(part), 4.3(part), 4.4(part), 4.6(part),
4.12(part), and 4.14(part) of the accompanying reply is true to my
knowledge and belief, what is stated in paragraphs 2.1(part), 2.2 to

2.14, 3.1(part), 4.1, 4.2(part), 4.3(part), 4.4(part), 4.6(part), 4.7, 4.8,

=
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4.9(part), 4.12(part), 4.14(part), and 4.15 of the accompanying reply

is based on information and record, which I believe to be true, and

what is stated in paragraphs 1, 2(part), 3.1(part), 3.2, 4.5, 4.9(part),
4.10, 4.11, 4.12(part), 4.13, and 5 of the accompanying reply are

legal submissions.
: Ve
Place: Ahmedabad % ‘
Date: 20.11.2024 EPONENT

VERIFICATION

I, Yasin F. Hokabaj, son of Shri Faridbhai N. Hokabaj, aged about 74 years,
being the Authorized Representative.of Respondent No.1, having address
at New Dhor Bazar, Behrampura, Suez Farm, Pirana Road, Ahmedabad -
380 022, do hereby state that what is stated in the aforesaid affidavit is

true and correct to the best of my knowledge, belief, and information.

2 A %4 Mh /
Place: Ahmedabad NTIFIED AL -
Date: 20.11.2024 {DE %Yg ONENT
< /gpvocAT!
Serial I‘\ns'—...:{ém.ﬁOQ Lr ; -
-ﬁa@& +%{ROLEMNLY AFFIRMED
Piulees § e S
GOVT. OF INDIA W
% DINAKIN i. BHATIA
' NOTARY,
2 0 NDV 2024 . GOVT. OF INDIA

i[l NOV 2024

FIM . Wi
CUATRALY 4 O] R
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N.HL.H. TEXTEILE]
PROESSORS|

(N.H. HOKABAJ GROUR) B

“ e ket
AT O

FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road.

Behrampura, Abhmedabad-380022. (INDIA)

Tele +91-.79-253589132, 25397787

E-mail | nhhtextile@gmail com

PCB ID: 12676 Date: 09-05-2022
To

ENVIRONMENT ENGINEER

Unit Head - Ahmedabad

Gujarat Pollution Control Board

Paryavaran Bhavan

Sector 10-A,

Gandhinagar

Sub: Application Amendment in CTE for our unit namely M/s. N.H.H. Textile Processors located at Opp, New
Dhor Bazar, Behrampura, Ahmedabad-380022.
Ref:

1. CCA! AWH-98473 issued Outward No: 492741, issued dated 04-01-2019 and valid upto 25-11-2023.

Respected Sir,

We, M/s. N.H.H. Textile Processors (Unit-l) operating our unit at Opp, New Dhor Bazar,
Behrampura, Ahmedabad-380022. We are having valid Consolidated Consent and authorization AWH-98473
issued dated 04-01-2019 and valid upto 25-11-2023 for Processing of Cloth having capacity of 4,00,000
Meter/Month. Now the unit intents to add product namely Dry Processing of Cloths. Hence we are applying for
CTE Amendment.

The details of Production, Water consumption, and sewage generation and disposal, APCM and hazardous waste
generation and disposal is given hereunder.

The product details are as per below.
Product Details

SR. Product Name Existing Proposed Total
NO Meter/Month Meter/Month Meter/Month
. 4,00,000
1 Processing of Cloth Wetaronth - 4,00,000 Meter/Month
Dry Processing of Cloth
2 ( Job work of Stentering &
Finishing)
3 Dry Processing of Cloth - 4,00,000 Meter/Month | 4,00,000 Meter/Month
( Job work of Calendering)
4 Dry Processing of Cloth
( Job work of Felt & Zero)

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 10/05/2022 12:38:13 from IP No: 49,34.129.175.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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| N.HI.H. TEXTELE|
PROCCESISORS

(NLFH. HOKABAJ GROUP) i

FASHION CREATORS Opp. Shell Patrol Pump,

Danilimda - Behrampura BRTS Road,
Behrampura, Abhmedabad-380022, (INDIAj
Tele +91-79-25359132, 26397787
E-mail ;| nhhtextile@gmail.corm

The details regarding water consumption, waste water generation and its disposal, details regarding Air Part,
Hazardous waste generation are as below.

Raw Material
. Existing Proposed Total
Sr No. Name of Raw Material (Month) (Month) (Month)
1 g
~ : 4,00,000 4,00,000 8,00,000
Grey'Cloth Meter/Month Meter/Month Meter/month
2 Hydrogen Peroxide 650 Kg/month - 650 Kg/month
3 Caustic Flakes 3000 Kg/month . 3000 Kg/month
4 Soda Ash 1900 Kg/Month - 1900 Kg/Month
5 Dyes 1600 Kg/month = 1600 Kg/month
6 Maize Starch - 12.0 MT/Month | 12.0 MT/Month
7 Dextrine - 12,0 MT/Month | 12.0 MT/Month
8 PVA - 5.0 MT/Month 5.0 MT/Month
9 Silicon Qil 200.0 Kg/Month | 200.0 Kg/Month
WATER PART

Source of Water; Borewell
Details of Water Consumption & Waste Water Generation
Water Consumption

Sr. No Category Water Consumption KLD
i Domestic Purpose 2.0
INDUSTRIAL
2. Process & Washing 55.0
Boiler 12.0
Cooling 3.0
Total water Consumption (Domestic) 2.0
Total water Consumption (Industrial ) 70.0
Wastewater generation
&, o | Cabogory Waste WatKe[ l:C’ient'araticm
1. | Domestic Purpose 1.8
INDUSTRIAL
9 Process & Washing 48.0
" | Boiler 1.0
Cooling 1.0

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 10/05/2022 12:38:13 from IP No: 49.34.129.175.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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°4 N.H.H. TEXTILE]
" PROCESSORS|

(MLH. HOKABAJ GROUP) il

FASHION CREATORS Opp. Shell Petrol Pump,
Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDILA)
Tele +91.79.-25359132, 25397787

E-mail © nhhtextile@gmail.com

Total wastewater Generation (Domestic) 1.8
Total wastewater generation (Industrial ) 50.0
WATER BALANCE DIAGRAM
. Total watef' Coﬁsur.'npﬁ.on
g 72KLD (22 KLD fresh + 48 KLD Reuse)
|
| ]
Domestic - Industrial
20KLD 70.0 KLD
|
1 - ]
- Soak Pit Process & Washing ~ Boiler Copoling
- 1.8 KLD 55 KLD 12 KLD 3 KLD
Efflunet BlowDown Bleed Off
48 KLD 1.0 KLD 1.0 KLD
ETP
50 KLD
UF&RO
50 KLD
[
[ ]
RO Permeate Ro reject
48 KLD 2.0KLD
ATFD
2.0KLD
METHOD OF DISPOSAL

Domestic: Generated sewage will be discharged through Soak pit/Septic Tank.

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 10/05/2022 12:38:13 from IP No: 49.34.129.175.

B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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N.H.H. TEXTELE
PROCESISORS

(N.H. HOKABAJ GROUP)

FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road.
Behrampura, Abhmedabad-380022. (INDIA)
Tele +91.79-25359132, 25397787
E-mail ;| nhhtextile@grnail.com

Industrial: The industrial wastewater is treated in dedicated ETP consisting of Primary, Secondary, Tertiary, RO,
UF and treated wastewater to be utilized in manufacturing process and other utility. There will be no discharge
after installation of plant and unit will maintain Zero Liquid Discharge.

ETP TREATMENT SCHEME
Attached as Annexure-A

AIR PART:

There will be no additional utility required for this proposed change. The existing utility is adequate to handle the
proposed change.

Flue Gas Emission Details

Stack Quantity of

Sr. o Types of
Stack aftached to | height in Fuel Fuel APCM e

o meter MTIDay Entission
Thermic Fluid T s ) PM
1 Heater 30.0 Wood ' y Confmon - SOX
(1000 U) i g NOX
Multi PM

; 5 % of Total Cyclone+

2 | Boiler (2 TPH) 30.0 RDF Soid Fuel | Common Bag SOx
Filter WO

Note: Thers is no Process Gas Emission.

HAZARDOUS WASTE GENERATICN

The details regarding Hazardous Waste generation as per Hazardous and Other Waste (Management and
Transboundary Movement) rules 2016 as below:

Specific
Source of | Category
Types of generation and Existing Proposed Total
ﬁ:; Hazardous (Name of | Schedule | Quantity Quantity Quantity Manag:‘zt SrksE
Waste the Activity, | as per HW (Year) (Year) (Year)
Product Rules.
etc.)
‘ Collection,
1. | ETP Sludge | ETP Area 35.3 8 MT/year - 8 MT/year Storage,

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 10/05/2022 12:38:13 from IP No: 49.34.129.175.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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FAS

%4 N.HI.H. TEXTILE
T PROCESSORS

L. (N, HOKABAJ GROURP)
REATORS Opp. Shell Petrol Pump,
Danilimda - Behrampura BRTS Road.
Behrampura, Abmedabad-380022. (INDIA}
Tele +91.79-25369132, 25397787
E-mail | nhhtextile@gmail.com

Transportation

and Disposal at

TSDF-SEPPL,
Kutch

2. Used Ol

Plant
Machinery

5.1

Collection,
Storage,
Decontamination,
Disposal by
selling to
Registered
Recycler.

16 Lit/Year - 16 Lit/Year

Discarded
3. | Container
and Bag

Material
Storage and
Handling

33.1

Collection,

25 |
MT/Year

2.5
MT/Year

Storage,
Decontamination.

MEE/ATFD
Salt

MEE/ATFD

5 MT/Year

5 MT/Year

Collection,
Storage,
Transportation
and Disposal at

TSDF.

Looking to the above facts we assure your good office that we have adequate Environment Management facility
and will maintain the same. We are also committed to compliance with environmental laws and norms.

In view of above we are reguesting to kindly consider this submission and grant Amendment for Consent to
Establish. '

Thanking You,

o

Thatip you ),

Ly '::‘_ «T? ,_,,..

——L*F:U oy
- Auly

~~Authrk Eiqﬁﬁi‘i‘yday ‘
Mts.'?;‘-{.‘if"rjj 3[('5:(1:? Processois (Unitl)

Authorized Signatory
M/s. N.H.H. Textile Processors

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 10/05/2022 12:38:13 from IP No: 49.34.129.175.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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ANNEXURE - B

g— GUJARAT POLLUTION CONTROL BOARD

—_—— PARYAVARAN BHAVAN
Sector-10-A. Gandhinagar-382 010

ST - | Phone  : (079) 23226295
a1/ 4 : - Fax - (079) 23232156
GPCB . Website . www.gpch.gov.in

' ; BY R.P.A.D.
Consent to Establish ’
CTE Amendment No. 120072

No: GPCB/ABD/AMC/CCA-196(02)/1D: 12676/ 6 S A6 Date: 2.6(0F o022

i

/s. N.H.H. Textile Processors,
Opp. New Dhor Bazar,
Behrampura,

Ahimnedabad — 380 022.

Sub: Amendment toa CTE under Section 25 of Water Act 1974 and Section 21 of Air Act (981.
Ref: Your application inward no: 255882 dated 04/05/2022.

Sir,

Without prejudice to the powers of this Board under the Water (Prevention and Conirol of Pollution).
Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without reducing your
responsibilities under the said Acts in any way, this is to inform you that this Board Grants Amendment
to Consent to Establish to your industries located at Opp. New Dhor Bazar, Behrampura,
Ahnedabad for addition of dry process. ETP.upgradation and for change in mode of discharge of
effluent to Zero Liquid Discharge.

Sr. No. Name of Product I Quantity (meter/month)
. 3 - Existing Proposed Total |
1. Processing of Cloth 4,00,000 - 4,00,000
I— ) Dry Processing of Cloth
| (Job Work of Stentering & Finishing)
Dry Processing of Cloth
( £ (Job work of Calendaring) . G 400000 i 0GR
| 4. | Dry Processing of Cloth
| * | (Job work of Felt & Zero) |

e The Validity period of the order will be up to 31/05/2029.

SPECIFIC CONDITIONS:

1. Unit shall comply with the order of the Hon’ble }Ilgh Court in the matter of writ petition
no.PIL 98/2021 and PlD '10/2021.
Unit shall submit “N_o dramage cennection” letter from AMC prior to CCA-amendment.
Unit shall renew CGWA permission for withdrawal of Ground Water prior fo expiry time o
_time & submit a' copv to this office.
4. No ground water shall be withdrawal without prior permission from CGWA as per NGT
order
5. Industry shall manage Solid Wastes generated from industrial actmtles as per Solid Waste
Management Riles-2016 (solitt waste as defined in Ryl¢-3(46))

©' ; './é//
% s

N
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6. As per the provision of Rule 18 of Solid waste Management Ruic-2016, you are directed to

make arrangement in utility to replace at least’ five percent (5%) of your solid fuel
requirement by ‘efused Derived Fuel i.e RDF.

CONDITIONS UNDIZR WATER ACT 1974:

—

=t

6.

9

Source of water: Bore well.

There shall be no change in existing quantity of domestic water cunsumption (02 K1/Day) and
domestic sewagce (1.8 KL.DJ, due to CTE-Amendment.

Domestic effluent shall be disposed off through septic tank/scak pi1 system.

“I'here shall be no shange in existing quantity ef industrial water ccnsumption (70 KL/Day), and
industrial effluent genération (50 KLD) duc to CTE-Amendment. (Fresh: 22 KLD + RO
Permeute: 48 KLD)

Industry shall proyide following units of ETP to achleve ZLI) as proposed by yvou:

Bar Screen (Cap. 0.30 KL)

Cullectior Tank (Cap. 210 KL)

I"lash Mixar (Cap. 1.20.K1.)

Floceulation Tank (Cap. 1.72 KL)

Primary Clarifier (Cap. 14.70 KL

Aeration Tank (Cap. 188 KL)

Secondary Clarifier Circular (Cap. 14,70 KL)
Sludge Drying Bed 02 Nos. (Cap. 09 KL)
Filter I'eetl Tank (Cap. 14.70 KL)

- Multi grace Filter {Cap. 0.56 XL)
Activated Carbon Filter (Cap. 4.52 KL)
Filter Press (Cap. 37 Nos)

UF Feed Tank (Cap. 29 KL}
RO-1 Teed Tank (Cap. 29 KL)
RO-2 }eed Tank (Cap. 29 KL) -
MEE Feec Tank (Cap. 14,7 KL)
ATFD Feed Tank (Cap. 14.7 KL)

OCcCQ0O0QCQO0OO00 00000000 O0

Industrial effluent shall be treated into ETP followed by Ultra filtration, RO (Two Stage), MEE
& ATFD. RO Reject (02 KLD) from RO plant, shall be subjecied to MEE 4 "ATFD within
premises and RO Permeate (48 KLD) shall be reused in process ir: order to achieve Zero Liquid
Discharge.

Industry shall provide fixed pipeline mth flow meter for reuse/n.wr.lmg of RO permeate, MEE
& ATI' D condensite and maintain its records at sitc.

Unit shall maintain daily log book of quantity of water consumptio v, waste water generation and
condensate reuse, vaste water cvaporate in MEE + ATFD.

CONDITIONS UNDER THE AIR ACT:

There shall bf: no ' hange in exiting fuel consumption, type of fuel ¢z flue g gases stack due to CTE
amendnmnh

o 7,C
J'I'\!‘ “. i IL

Pape 2 of 4
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GUJARAT POLLUTION CONTROL BOARD

P PARYAVARAN BHAVAN
AT Sector-10-A. Gandhinagar-382 010
R "~ Phone :(079) 23226295
st ' Fax 1 (079) 23232156
i Website : www.gpcb.gov.in-

r-;r E [ il Po?u-tan " B " Time Weighted | Concentration in |
| I — i e 1 Average Ambient air |
: 7 g g . Annual 30
N L Sulphur Dioxide (S0O2), pE' m J 24 Hoties 80
: v T Annual 40
i 2, Nn;ogen Dioxide !Nog)img: m L 94 Hlours 80
3. | Particulate Marter ' Annual 60
| (Size less than 10 um) OR PM10 pg/ m’ 24 Hours 100
4 Particulate Matter (Size less than 2.5 Annual 40
) mm) OR PM 2.5 pg/m’ - i 24 Hours 60

I1. The industry shail take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to less
than 75dB{A) during day time and70 dB'(A) dufing night time, Daytime is reckoned in between
6a.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m,

CONDITIONS UNDER HAZARDOUS WASTE: : :

12. Applicant shall have to comply with provisions of Hazardous and other Waste (Management and
Trans Boundary Movement) Rules 2016.

13. The applicant shall obtain membersh ip of common TSOF site for disposal of Hazardous waste as
categorized in Hazardous and other Waste {Management and Trans Boundary Movement) Rules
2016, :

14. The applicant shall obtain membership of common Hazardous Waste incinerator for disposal of
incinerable waste, 2 e

15. The applicant shall provide temporary storage facilities for each type of Hazardous Waste as per
Hazardous and other Waste (Management and-Trans Boundary Movement) Rules 2016.

16. The applicant shall obtain registration/authorization for recycling/reprocessing any hazardous
waste before procuring malerial/starting production as per HW Rules 2016,

17. The applicant shall obtain authorization for recoveryireuses of any hazardous waste material gs
per HW Rules 2016. :

GENERAL CONDITION:

18. Adequate plantation shall be carried out all along the periphery of the industrial premises in such
a way that the density of plantation is at least 1000 trees per acre of land and a green belt of
adequate meters*Width is developed. : ‘ ' |

19. The applicant shall however, not without the prior consent of the Board bring into use any new
or altered outtet for the discharge of effluent or gaseous emission or sewage waste from the
proposed iidustrial plant. The applicant is required to make applications to this Board for this
purpbs:;"i‘n"the prescribed forms under the pravisions of the Water Act-1974, the Air Act-198|
and the Environment (Protection) Act-1986.

‘ | . : < . Page 3 of 4
Clean Gujarat Green Gujarat
ISO -9001- 2008 & ISO - 14001 - 2004 Certified Organis§t|on
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. Applicant is required to comply with the Environment (Protection) Act-1986.

- If it is established by any competent authority that the damage is ~aused due to their industrial

activities to any person or his property, in that case they are obliged to pay the compensation as
determined by the competent authority.

- Unit shatl have to womply with Hazardous and Other Wastes (Manegement & T.M.) Rules-2016.

For and on behalf of
Guja -at Pollution Gantrol Bo%
@f/

(Smt U.K«<Upadhyay)
Senior Enviroament Engineer

Page 4 o4



91

ANNEXURE- C
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 PROCESSORS

(N.H, HOKABAJ GROUP) B8

A
FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Raoad,
Behrampura, Ahmedabad-380022. (INDIA)
Tele +91-79-25350132, 25397787

E.mail : nhhtextile@gmail.com

PCB ID: 12676 Date: 08-07-2022
To

ENVIRONMENT ENGINEER

Unit Head — Ahmedabad

Gujarat Pollution Control Board

Paryavaran Bhavan

Sector 10-A,

Gandhinagar

Sub: Application Amendment in CCA for our unit namely M/s. N.H.H. Textile Processors located at Opp, New
Dhor Bazar, Behrampura, Ahmedabad-380022.
Ref:

1. CCA: AWH-98473 issued Outward No: 492741, issued dated 04-01-2019 and valid upto 25-11-2023.

Respected Sir,

We, M/s. N.H.H. Textile Processors (Unit-l) operating our unit at Opp, New Dhor Bazar,
Behrampura, Ahmedabad-380022, We are having valid Consolidated Consent and authorization AWH-98473
issued dated 04-01-2019 and valid upto 25-11-2023 for Processing of Cloth having capacity of 4,00,000
Meter/Month. Now the unit intents to add product namely Dry Processing of Cloths and we have also Change mode
Of Waste water Discharge AMC to Zero Liquid Discharge.

The details of Production, Water consumption, and sewage generation and disposal, APCM and hazardous waste
generation and disposal is given hereunder.

The product details are as per below.
Product Details

SR. Broduct Name Existing Proposed Total
NO ‘ Meter/Month | Meter/Month Meter/Month
: 4,00,000
1 Processing of Cloth Meter/Month - 4,00,000 Meter/Month
9 Dry Processing of Cloth
( Job work of Stentering & Finishing)
Dry Processing of Cloth 4,00,000
‘ ( Job work of Calendering) Meter/Month 00 Netenbiont’
4 Dry Processing of Cloth
( Job work of Felt & Zero)

The details regarding water consumption, waste water generation and its disposal, details regarding Air Part,
Hazardous waste generation are as below.

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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N.H.H. TEXTELE]
PROCESSORS|

(N.H, HOKABAJ BROUP) [l
!

Evaluating unlicensed DynamicPDF feature. Click here for details.

v i
FASHION CREATORS Opp. Shell Patrol Pump,
Danilimda - Behrampura BRTS Raoad,
Behrampura, Ahmedabad-380022, (INDIA)
Tele +91-79-25359132, 25397787

E-mail : nhhtaxtile@gmail.corm

Raw Material
; Existin Proposed Total
Sr No. Name of Raw Material (Monthg)i (Mg nth) (Month)
1 4,00,000 4,00,000 8,00,000
Sisy Cen Mefer/Month | Meter/Month | Meter/month
2 Hydrogen Peroxide 650 Kg/month - 650 Kg/month
3 Caustic Flakes 3000 Kg/month - 3000 Kg/month
4 Soda Ash 1500 Kg/Month - 1900 Kg/Month
5 Dyes 1600 Kg/month - 1600 Kg/month
6 Maize Starch - 12.0 MT/Month | 12.0 MT/Month
7 Dexlrine 12.0 MT/Month | 12,0 MT/Month
8 PVA - 5.0 MT/Month 5.0 MT/Month
9 Silicon Qil 200.0 Kg/Month | 200.0 Kg/Month
WATER PART
Source of Water: Borewell
Details of Water Consumption & Waste Water Generation
Water Consumption
Sr. Water Consumption KLD
No Getagory Existing Additional Total
1. |Domestic Purpose 2.0 NIL 2.0
INDUSTRIAL
2. |Process & Washing 55.0 NIL 56.0
Boiler 12.0 NiL 12.0
Cooling 3.0 NIL 3.0
Total water Consumption (Domestic) 2.0 NIL 2.0
Total water Consumption (Industrial ) 70.0 NIL 70.0
Wastewater generation
Sr. Gafego;y : Wasite Water Generation KLD
No Existing Additional Total
1. | Domestic Purpose 1.6 NIL 1.6
INDUSTRIAL
9 Process & Washing 48.0 NIL 48.0
" | Boiler 1.0 NIL 1.0
Cooling 1.0 NIL 1.0
Total wastewater Generation (Domestic) 1.6 NIL 1.6
Total wastewater generation (Industrial ) 50.0 NIL 50.0

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility

and undertakes that the furnished information is CORRECT & ACCURATE.
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"N, TEXTILE]
 PROCKESSORS|

(NLH. HORABAJ GROUP)

FASHION CREATORS Opp. Sheall Petrol Pump,

Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022, (INDIA}
Tele +91-79-25350132, 25397787
E.-mail | nhhtextile@@gmail .com

SCHEMATIC DIAGRAM OF WATER BALANCE (Existing)

Total Water Consumption

(72 KLD)
_V
i
D2° EESSC Industrial
70 KLD
1
L4
Domestic Waste Water
1.6 KLD
] | } }
Soak_?;;/l?ep He . P‘;? cehs.s & Cooling Boiler
- 5a§<£r11)g 03 KLD 12 KLD
48 KLD i KLD ! 1 KLD

Industrial Wastewater Generation
50 KLD

!

AMC Drain

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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FASHION CREATORS ., sheil Petrol Pump,
Danilimda - Behrampura BRTS Road
Behrampura, Ahmedabad-380022. (INDIA)
Tele +91-79.25350132, 25397787

(N.H. HOKABAJ GROUP) i

E.mail : nhhtextile@amail.com

SCHEMATIC DIAGRAM OF WATER BALANCE (PROPOSED)

Intake Water
(24 KLD)
Domestic P PP > Industrial
2 KLD Fresh Water 22 KLD +Recycle water 48 KLD
=70 KLD
W
Domestic Waste Water 'i
1.8 KLD g . 4
&
ﬁ ! ) |
] :
-
Soak Pit/Septic L Process & Cooling Boiler
Tank X Washing 03 KLD 12 KLD
= 55 KLD
S
& | 48KLD 1 KLD 1 KLD
\
Industrial Waste Water Generation
‘ 50 KLD
ey P e X
: ! 6KLD 10 KLD : ETP 50 KLD
. : Condensate Permeate 30 KLD
: . Permeate
MEE < RO Stage2 | RO Stage1 | UF 50 KLD
10 KLD 20 KLD 50 KLD
2.0 KLD Vv '
C d P anh, g NI B g v
Rt ATFD L, | 1500 kg/day Solid waste to storage area for
4.0 KLLD further disposal to TSDF site

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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7% N.H.H. TEXTELE]
;. PROCESSONRS

(NLH. HOKABAJ GROUS) I

FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDLA)
Tele +91-79-25359132, 25397787

E-mail : nhhtextile@gmail.com

METHOD OF DISPOSAL
Domestic: Generated sewage will be discharged through Soak pit/Septic Tank.

Industrial: Tertiary treated industrial wastewater from ETP shall be treated further through Ultrafiltration and RO
system. The product water shall be reused in the process and the reject shall be evaporated through MEE and
ATFD to achieve Zero liquid Discharge.

ETP TREATMENT SCHEME
Attached as Annexure-A

AIR PART:

There will be no additional utility required for this proposed change. The existing utility is adequate to handle the
proposed change. :

Flue Gas Emission Details

Stack Quantity of
ﬁ; s :;ta""ed height in Fuel Fuel APCM Eﬂl’:;:;
meter MT/Day
Thermic Fiid e “(‘fl‘;':m PM
1 Heater 30.0 ‘Wood ' y ConXmon Ba SOx
(1000 U) - i g NOX
Multi PM
: 5 % of Total Cyclone+
2 Boiler (2 TPH) 30.0 RDF Solid Fuel Common Bag SOx
| Filter IWEA

Note: There is no Prccess Gas Emission,

HAZARDOUS WASTE GENERATION

The details regarding Hazardous Waste generation as per Hazardous and Other Waste (Management and
Transboundary Movement) rules 2016 as below:

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232,
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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(N.H, HOKABAJ GROUP)

Opp. Shell Patrol Pump,

Danilimda - Behrampura BRTS Road,
Behrampura, Abhmedabad-380022. (INDIA)
Tele +91-78-25350132, 25397787

E-mail 1 nhvextile@gmail com
Specific
Source of | Category
Sr Types of generation and Existing Proposed Total
No‘ Hazardous (Name of | Schedule | Quantity Quantity Quantity | Management of HW
Waste the Activity, | as per HW (Year) (Year) (Year)
Product Rules.
etc.)

Collection, Storage,
: ; Transportation and
E . T
1. | ETP Sludge ETP Area 5.3 8 MT/year 8 !\rt,.y_ear Disposal at TSDF-
SEPPL, Kutch

Collection, Storage,

; Plant il . Decontamination,
2 Used Ol Machinery 51 16 Lit/Year - 16 Lit/Year Disposal by selling to
Registered Recycler.
Discarded Material .
; 2.5 2.5 Collection, Storage
3. | Container | Storage and 33.1 - iR
and Bag Handling MT/Year MT/Year Decontamination.
Collection, Storage
MEE/ATFD - 450 450 d = !
4, Salt MEE/ATFD - - MT/ear MTNear Transportation and

Disposal at TSDF.

Looking to the above facts we assure your good office that we have adequate Environment Management facility
and will maintain the same. We are also committed to compliance with environmental laws and norms.

In view of above we are requesting to kindly consider this submission and grant Amendment for Consent to
Establish.

Thankmg You

Than{?ﬂu vm-l’ 2

(= m?!

ioiig Srgrhﬁo
i Text(o Processors (Unit-l)

Authorized Signatory
M/s. N.H.H. Textile Processors

A. Any Specific Information Called for [in SCRUTINY] (000) Uploaded in XGN on 08/07/2022 16:24:46 from IP No: 103.81.211.232.
B. 12676-N.H.H.Textile Processors accepts the LEGAL responsibility

and undertakes that the furnished information is CORRECT & ACCURATE.
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ANNEXURE - D

. OL LLNG
GUJARATP L U”IFO ONTROL BOARD
PARYAVARAN BHAVAR . SECTOR 10-4,

N GAMDHINAGAR - 382010,
GPCB {5-079-23232154
. BY RPAD
CCA-Amendment.
AH-132042)
No: GPCBJABDIAMCICC‘A-?SG(")ND 12676/ Date:

To,

Mis. N.H.H Textile Processors,
Opp. New Dhor Bazar,
Behrampura,

Ahmedabad - 380 022.

SUB: aAmendmentinthe cansolidated consent & Authorizalion of the Baoard.'
REF: 1) CCA issued by this office vide order no: AWH-88473 dated 04!01!?019

valid up to 29/1172023.

2) CTE amendment ssued by Uus office vide order no: 67847% dated
20/0712022 valid up to 3146512029

3) Your CCA Amendment Application inward id No. 26123& tlated
30/0712022,

In exercise of the power confened undas seclion-25 of the Waler (Pravantion and
Coniral of Pallulion) Act-1874, under section-21 of tho Air 'Prevenhon  andg Conlrol of
Pallsttony- 1981 and Aulhorizzlion under rale 6(2) of the Hazardous And Other Waste
(Management and TranBoundarys Rules 2316 & framed under the Envionment
{Protactien) Act- 1986 The Board has granted CCA vide order No AWH-98473 issued
vifa this gffice order md  GPCB/ABD/AMCICCA-7I6/1D:112676/492741  dated
29/0112019 valid! uplo 25 11/2023. e -y

The Boerd nas pght to review and amend the conditions af the sad CCA.and us
amengment orders Naw considenng your apphcation for CCA amendarent inward i)
np. 269238 dated 30772027 ke vad CCA order is amanoea ss below:

1. The order shall be read as CCA amendment Ordar No.; H- 122042 Dale of issue:
14/10/2022, varlid up to 25/11/2023. :
2 Condilion No.Z of the Said CCA order is amended below:’
2 The cecnsenl(s shall be vﬂfd up 1o 2511172023 for use of nutlet for Ihe discharge ot
traae effiuent and emiggion due lo operation of industnat piznt for manufaciure of the
following (tems / pro@gs is amended as below

Sr No. Name o?’:i’roduc! ,\ Quantity (meter/monthi)
‘ .
- o | Existing A | Proposed ' Total |
(o‘b . '
1 @%&csamg of Cioth \ 400000 | — | 4 00,000 |
l 6’ lfn"" 4
< \F— Psie 1 of'6

.fb' J

,&Y

cealox

Clean Gujarat Green Gujarat.
Websile : htips:/fgpeb.gujaral.gov in
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2.
3

98

| Dry Processing of Cloth

| (Job  Work  of Stentering & ' |

| Finishing) i ’ |

| Dry Processing of Gloth | 400,000 4,000 |

‘i3 [Job work of Calendaring) |! | ! |
Dry Pm-:mssingz of Cloth | |

‘l (Job work of Feit & Zaro) || !

SPECIFIC CONDITIONS:
T, Unit shall comply with the order of the Man'ble High Court in the matter ol writ
petition ne,PIL 98/2021 and PIL 110/2021. ‘ '

Unit shall submit “No drainage connection” letter from AMC.
I Unit shall renew CGWA PErMission for withdrawa) of Ground Water prior to

Expiry time to time & subrmi a copy to this office.

4
5

8

No ground water shal)
per NGT order |
Industry shall manage Solid Wastes generated from industrial activities as
Solid Waste Management Ruf-usmﬂ‘;ﬂflﬂ‘{ﬂa{id wislte as defined in Rule-3(48))
provision of Rule 18 of Soljy waste Management Rule-20186, you are
directed to make arrangement in utility Io replace at least five percent (5%) of
your solid fuel requiremerst by ‘Refused Darived Fuel' |o ROF.

As por the

3. The condition no. 3 of the said CCA js amended as below:

35 Ncoﬂqi!iuﬂ uﬁg&& T ) !ttw

31

3.2

R
fa1

La
4

3.5

36
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Water Source: Borewel|

There shail be no change in existing Quantily of demestic wates CONSUMption
(02 ‘KL/Day) ang domestic. sewage (1.8 KLD), due 10 due to CCA.
AmEngment

Domestic effiuent shiall be disposed off through Seplic tank/soak pit systam.

There shall be no ehange in exlsting quantity of industrial water consumplion
(7¢ KL/Day), and Industrial efflvent generation (50° KLD) due 1o CTE-
Amendment. (Fresh: rzbz KLD + RO Permeate. 48 KLD)

Industnal efflusnt q&gi be treated into ETP followad by Ultra filteation, RO
{Twa Stage), MEK & ATFD, RO Reject (02 KLD) fram RO plants, shall be
subjected to WHEE « ATFD within  premises and RO Permsale and
Condensais & \EE & ATFD 148 RLD} shall be reused in process in afder to
achieve z%&m id Discharge. ‘

4

N ) ‘
Iﬂd.usrrgﬁnaﬂ provide fixed pipeline with flow meter for fuse/recycling of RQ
permgite, MEE & ATFD condensate and maintain its recards at site

-UQ;? shall maittain daily Jog baok of Quantity of water Gonsumplion, waste
waler generation ang cendensate reusad Mvaste water evaporate in MEE «
VATED. Lzm‘i ¥
[ J .

be withdrawal without priar parmission from CGWA as

per

Page 2.ul6
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o GUJARAT POLLUTION CONTROL BOARD

w“ivﬁk GANDHINAGAR - 382010,
GPCB (T) 079232321 a2
4. The conditi g amended as below fter CCA-

——nx 83 below a
Amandment:
41 The Tallowing shaf be uset as fuel Consumplon in steam bailar,
| s il N el b
‘t' Nn . Cuaantity Quantity , amendment ,
-y rieed T lesmimey,  m | 85MTIDay
|2 |RDE { 9% of Total Soliy Fuel ]
4.2.1 The flue gas emissian through stack attachad to Steam Boiler shall confarm to the
follawing standards e it s
e | Stack Stack { APCM Parameter | Permissible |
No, J attached to Height ' Limit |
1 | Steam i&giim | Multi Cyclene + | | !
[(Cap o2 Trk | g BegFiler | Paticuiate | |
vy S N el - 150 mo/m’ |
2 TFH (1000 U] , | Ml Cyelone + | SO, | 100 ppin |
Il ] 30 | Bag Filler | NG, 50 ppm ‘
By o 3N | ' Qus waste & Other Wasiw Ruiezs-m“lﬁ-é:be amended
5. Authorization under Rules 6(2) of Hazardous and other Wastes [Managemem
& Tran boundary Movement) Rules - 2016 [Form -2]
21 Number af authorization: H- 122042 Date of Issue: 1411012022,
5.2 Mifs. N.H.H. Textiie Processors s heraby gramted an aulhorization based on the
Bntlosed signed inspection report fopr genaration, collechan reatmenl, storage
Wransport of hazarﬁnus_w-me an the pramises siluated at Opp. New Dhor Bazar,
Behrampura, Ahmedabad -~ 380 22,
[ Sr. THazardous | Existing | Proposed | Tofaj Schedule | Method of Disposal f
| No. | Waste i Quantity Quantity Quantity Category | |
* ! o] . ! | _ !Bﬂl]ﬂﬁlﬁﬂl’h - Sturage,i
| 1, ETP Sludge | 0BMTIE | L UBMTiy 1383 | Transporstion & Disposal at)
] [ oF | | TSDF-SEPPL Kutch
| ‘ -'],Q' f | | | Collectian, Slorage  and
2 iu;secf i | NIL l 1WGLlyy | 1514 reuse for lutwicant in the |
1 l‘ ] | | i_pﬁml | i’
E | ; | ! Collection, Storage,
e \ | ; | ‘De;contarnrnaﬂlmx |
; | o QESMTE | N (;e.sm'ryr’ 331 | Transportation & Dispasat |
i | iy | i | | by selling: 1o authorred
| S N ﬂi L liecycdie | |
0’ I’ |!('::"""'w .
b’é / Pilge 3 ol 6
,«@5’ _ |
& Clean Gujarat Green Gujarat

Website : htips :'Jfgpﬂh,gmamt;gw. in
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53 The authorzation shall be vahd upto 25/11/2023.

54 The d@uthonzation s subject to the conditions slatpd belaw ang such other
conditions as may be specified " the nilss feom tme to time under the
Emaronment {Protectian) Agt-1 HAG |

5.8 The authorization s graied to operate a Faclity tor colleetion. storage within
tactory Premises transportation and ullimale disposal of Hazardous wastes as
per candition no. 5.2 1o the industry having valig CCA of this Boarg.

5.6 TERMS AND CONDITION ; IORISATION
T The applican! shay comply with the provisions of the Enviranman (Prolecuon)

Act-1986 and the TulEs made there Linde

The authorization or ds renewal shali be preduced for Inspection at the request

of an officer authorizad by the Gujora Podlution Cantrol Board,

3 The persons aythorized shall not ‘rem.L lend, sell, and transfnr ar wtharwige
Uarspont the hazardous wastes withouw obtaimng pror permission of the
Cujarat Pollution Control Bogrd, ‘

4. Any unaulhonzed change in persannal, equipment or working sonditons as
mentioned in tha authorization order by the persons authorized shall constityte
2 beach of this authorization -

Fu

(ERP) for which this authonzation is beng granted considening afl sitp specific
possible scettarios such #s spillages, lepkpges, fire ete and their pessible
Impacts and also tarry out mogk arll in this regard al regular merval of fime,

8. The Person duthorized shail Compiy with the provisions. sutlined in the Centegl

Pallution  Control  Boarg guidelines  an "Implementing Liabllities  far

Enviroamental Damages duz to Handiing and Disposal of Hazardous Wastes

and Penalty” B

It i the duly of the authorzead parson 1y take prior permission af the Gujarat

Palluton Control Board to tlose down the fagility. -

& An application for the renewal of 2n authonzation shall be made as lad down
in rules 6(2) undor Hazaidous and Other Wasle Rules, 2018,

g The mported hazardous and olher wastes shall be (Ully insured for transit as
well as for any atciderial octurrence and its claan-up operation,

18 The regord of consurmption and fate of the imponed hazardous and gther
wastes'shall be maintginad

11 The hazardous ang olher wastes which gets generated during recycling or
IeUse OF racovery or Rre-gprocessing or utifzalion of imported kazardous o
othar wastes shall be trestad and disposed of 85 per specific tonditions of
autharization

12 The Importar ar w@g’pm shall baar the cost of tmport or export and mitigation
of damages # a : ‘

13.Any olher conditions for compliance as per the Guidelings msued by the
Ministry of F.Sﬁﬁalnunmeng Forest and Climate Change or Caniral Pollution
Control Boaf from lime o time:

14, The waslg generstor shal| be totally responsible for {Le. collection, storage,
transpaffation and ullimate disposal) the wastes aenerated. “
15, ﬂﬂc-ggos: of waste generation, s rmanagemen) and annual retun shall be

subfmitted to Gujarat Polliting Control Bodrd i) Form-4 by 3™ day of June of
SNETY yoar for the praceding period April to March, .
1 case of any accldent, detais of the same shall be submitted on Forme-11 o
4~ Gujarat Pollution Control Board.

‘ +
& kﬁﬁgff’
\/

=

g

Q lage dof 6
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

17 As per “Public Liabllity Insuranca Act.91* campany shall gat Insurance Policy, if
applicable, .

18. Empty drums and conlaingss of toxic and hazaeg matanal shall he treated as
per guideling published for “Managemen| & Handling of discarded containers”
Records of the same shall be maintained and forwarded 1o Gujarat Pallution

G

antrol :Bdardmguiany:

18.In case of fransport of hazardaus Wastos o a facility far {l.e Treatment Sturags

¥

and disposal) 2xisling in a Siate alher than the Siate whrg hezardous wastes
afe peneraled, the occupier shall obtain ‘No Objection Certificate’ from the
Stale Poillution Contrul Hoary or Committee of the oo weimed State of Uniten
Tetritary Administratian whiere the facility exists. '

20 Unit shall 1ake an concrels measures o show tangible resuis in wasta
generation, reduction, avoldance. reuse gnd Tecycie. Actions ltaken in this:

regard shall be submitted within three months and alse alang with Farm-4
21 Industry  shall have 1o display. the relevant infarmation with regards 1o
hazardous waste ag indicaled in (he Hon. Supreme Court's” Order in wpe

No.G57 of 1995 dated 14" October. 2003,

22 Industry shall have to display on-lirie daia outside: the main Tactary gate with
regard to quantity and nalure of hazardous chemicals being handled in the
plant, including wastewater and air emissions and solid hazardous wastes
generatad within the factory premises

user of hazardous and olher wasles shall maintain

IBeoms of hazardows and other wasles purchased in passbaok issued by the

State Polltion Contral Board along with the Butharization, |
6.2 Handling over of the hazsrdous and ofher wastes to the authorized actual
user shall be only after making the entry in 1He gassbook of the actyal user
6.3 In case of renewal of authonzation. a sell-cenified compliance reparf in

fespect of effiuen) Bmission standards anid the congditions specified i the

authonzation for hazard BUS and other wastes shall be submitted 1o SPCR

oteupiar of thi facifity  ghai comply  Standgrg opargling

progedurefguidelines pubiished by MOEF&CC or CPCE or BGPCB from e to.

Mme.
B.5 Umit shayl

6.6

L comply prowsions af E-Waste Management Rules-2018

The disposal of Hazardous Waste shall pa camed oul as per the waste

Management hierarchy,

B.7The cecupiers ol rwr}ﬁries shall not store the hazardous and other wastes fur a
period not excedding ninety days. Prior pernussion of the Board shall be
oblained for exensicn of the storage period.

6.8 The gucupiams all maintain the redords af generation; sale, Sloraga. transport,
mtw:;lmg-r,g_m Processing and disposal of hazardous wagta and make aviilable

&)

during W inspection, ]
8.8 The | partation of the hazardous waste shal| be carried out in GPS maunted’
dediEted vahicios
< Page S o 6
o
&
e \ ‘
> Clean Gujarat Green Guijarat

Website - mms:ﬁgpc:hwguja rat.gov.in
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7.2 Appdicant shall also comply with {ha Qen,ér.m mndiﬁuqns"gimen in annexure |,

7.3 Whenevar due o aceitert or other unforesesr aol of ever, such emissions.
Gceur or s apprehended 1y actur In excess of standards lawd down such
information shall be forthwith Feparted to Board, connemed Police Station,
Office of Direclorate of Heaith Service, Cepartmant of  Explosives.
Inspectorate of Factories ang local body.

74 In case of Isilure of polltion contrni equipments, the production process

eannecled (0 it shall be stopped Remedial actions/measyres shall be

mplemented immediately to bring entire situstion normal.

The Enwsrcznw_i.e&rntal Management  Unil/Cail shall be sewp o ensurp

implementalion on ang mienitarding of environmentsl saleguards and olher

conditions stipulategd by statutory authorities The Environmental Management

Celltnil shali directly report to the Chief Executive of the erganization and

shall work as a focal paint for internalizing environmental issues Thesp

celisfunits also coordinite the exatcise of environmental audit and preparation
of enviranmental statements,

{8 The Enviroremernal audit shall be carned DUt yeary and the Bnvirenmantsi
SlEEmants PERENING ta the pravious year shall he submitting to this State
Board latest by 30t September every year.

77 The Board resanves the nght to review andlor revoka the consent and/or make

Varialions in the conditions, which the Boarg deems, it In accordance. with

Sechion 27 of the At

In case of change of awnershipimanagement the name and address of the

NeEw ownigrs) parmersidinectors/proprietor Should immediataly be Intimated 1o

thee Board

Industry shall have to display the reievant information  with regard to

hiuzardous wasie as indicated in the Hon Sugreme order in W.H, No. BSY pf

1995 dated 14th October 2003

Rest of conditions of Consalidated Consent & Autharization (CC&A) order No:

AWH-98473 issued wide this office  order e, GPCBIABDIAMC/CCA-

7896/10:12676/492741 dated 2910142018 shail ramain nchanged ang intustry shail

Somply with the same gulg{‘f;iﬂ;!i'y ;

el
i

=~
o

=3
(]

Jy For and on behalf of
\q, GUJARAT POLLUTION CONTRC CARD.
O L
o Smt. UK Lpadh
N (Smt. U.Ktipa yay)
%q,\ Senior Emwi‘mnmgnt Engineer
)
1)
o)
©
ey
(o2
,afr
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ANNEXURE-'E’

4 N.HL.H. TEXTILE
" PROCESSORS

{N-H HOKABAJ GROUP)

Opp. Shell Petrol Pump.

Danilimda -~ Behrampura BRTS Road.
Behrampura, Ahmedabad- 380022, (INDIA)
Tele +21-79-256359132, 25397787
E-mail : nhhtexlile@gmail.com

PCB ID: 12676/CCA Renewal Date: 28-09-2023

To

SENIOR ENVIRONMENT ENGINEER
Unit head - Ahmedabad (East)
Guijarat Pollution Control Board
Paryavaran Bhavan

Sector 10-A,

Gandhinagar

Sub: Application of CCA Renewal for M/s. N.H.H. Textile Processors, located at Opp, New Dhor Bazar, Behrampura,
Ahmedabad-380022.

Ref:

1. CCA Order no: AWH-98473 issued vide Letter No.GPCB/ABD/AMC/CCA-796/1D:12676/492741 on dated
29/01/2019

2. CCA Amendment order (H-122042) issued vide Letter No.GPCB/ABD/AMC/CCA-
796(2)/ID:12676/686682 on dated 19/10/2022

Respected Sir,

We, M/s. N.H.H. Textile Processors (Unit-) located at located at Opp, New Dhor Bazar, Behrampura, Ahmedabad-
380022. We are having valid Consolidated Consent and authorization (1) Order no. AWH-98473 issued dated
29/01/2019 (2) Amedmnet in CCA order No: AWH-98473 on dated 19/10/2022 for product mentioned in order and
having validity up to 25/11/2023. Now as the part of compliance of our existing CCA, we are applying obtain CCA
renewal to the board for manufacturing of Product as per mention in Earlier CCA order.

Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal there will be
no change in production activity, raw material consumption, water consumption as well as wastewater generation,
Fuel Consumption and hazardous waste generation will remain same as it is.

The details of Production, Water Consumption, Wastewater Generation and Disposal, APCM and Hazardous Waste
Generation and Disposal for our CCA renewal is given hereunder

Product Details
Sr.

No Product Quantity
1 Processing of Cloth 4,00,000 Meter/Month
Dry Processing of Cloth ( Job work of Stentering & Finishing)
2 Dry Processing of Cloth ( Job work of Calendering) 4,00,000 Meter/Month
Dry Processing of Cloth ( Job work of Felt & Zero)

- @000 Uploaded in XGN on 10/10/2023 17:24:49 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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N.H.H. TEXTILE
PROCESSORNS

L LS (MM HOKABAJ GROUP)
FASHION CREATORS Opp. Shell Petrol Pump.
Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDIA)
Tele +91.79-25359132, 25397787
E-mail : nbhtextile@gmail.con
Raw material
Sr No. Name of Raw Material (J:;iL)
1 Grey Cloth . 8,00,000 Meter/month
2 Hydrogen Peroxide 650 Kg/month
3 Caustic Flakes 3000 Kg/month
4 Soda Ash 1900 Kg/Month
5 Dyes 1600 Kg/month
6 Maize Starch 12.0 MT/Month
7 Dextrine 12.0 MT/Month
8 PVA 5.0 MT/Month
9 Silicon Qil 200.0 Kg/Month

- @000 Uploaded in XGN on 10/10/2023 17:24:49 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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AN.H.H. TEXTILE
PROCESSORS

JKABAJ GROUP)

RHI o
FASHION CREATORS Opp. Shell Petrol Pump,
Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDIA)

WATER PART
Source of Water: Borewell

Details of Water Consumption

Tele +81-79-25359132, 25397787
E-mail : nhhtextile@amail.com

Recycled / Reused Total Water
Fresh Water !
Sr " Water consumption
No Category co?:fg;&l)on consumption (KLDF;
(KLD)(B) (A+B)
1. | Domestic Purpose 2.0 0.0 2.0
INDUSTRIAL
9 Process & Washing 55.0 48.0 7.0
' Boiler 12.0 0.0 12.0
Cooling tower 3.0 0.0 3
Total (Industrial ) 70.0 48.0 22.0
Total Water requirement (1 + 2) 72.0 0.0 72.0
Detail of wastewater generation
Wastewater Remark
Wastewate | Recycled/ A
disposal
Sr Cat r Reused uantit
No ategory generation |  (KLD) q(KLD)y
KDIE) | ® | gE=co)
1. | Domestic Purpose 1.6 0.0 1.6
INDUSTRIAL
2, Process & washing 48.0 46.0 2.0 Totally Reuse
Boiler 1.0 1.0 0.0 Process and 2.0
KLD ETP Sludge
Cooling Bleed off 1.0 1.0 0.0 will be disposed to
TSDF
Total (Industrial) 50.0 48.0 2.0
Grand Total (Dom. + Ind.) 51.6 48.0 3.6
METHOD OF DISPOSAL

Domestic: The generated sewage @1.6 KLD will be disposed through soak pit/septic tank.

Industrial: Tertiary treated industrial wastewater from ETP shall be treated further through Ultrafiltration and RO
system. The product water shall be reused in the process and the reject shall be evaporated through MEE and
ATFD to achieve Zero liquid Discharge

- @000 Uploaded in XGN on 10/10/2023 17:24:49 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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AN.H.H. TEXTILE
PROCESSORNS

N.H, HOKABAJ GROUP)

9 " =
FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDIA)
Tele +81.79-25359132, 25397787
E-mail : nhhtextile@gmall.com

Water balance diagram

SCHEMATIC DIAGRAM OF WATER BALANCE (PROPOSED)

10 KLD

20 KLD

50 KLD

2.0 KLD

J

Condensate

lllllllllllll

e ATFD .
- @000 Uploaded in XGN on 0/‘10/2,326 oo from IP No: 172

- Note: IP of machine is capt

Intake Water
(24 KLD)
Domestic mnsas kb ERTs e nr e > Industrial
2 KLD Fresh Water 22 KLD +Recycle water 48 KLLD
=70 KLD
A 4
Domestic Waste Water i
1.8 KLD 3 -
e
5 ) ) |
-
Soak Pit/Septic u Process & Cooling Boiler
Tank N Washing 03 KLD 12 KLD
3 55 KLD
=
,% 48 KLD 1 KLD 1 KLD
v
Industrial Waste Water Generation
50 KLD
L oo - g —— x
: 6 KLD 10 KLD : ETP 50 KLD
¢ Condensate Permeate 30 KLD
: : Permeate

tlient machine.IF

1500 kg/day Solid waste to storage area for

A6.31further disposal to TSDF site

Bt et 3 &1 PO — = = (o
L] ut:'.ll:l LL® b7 ul—'ull UTIETTRETTITET STTVILE FTUVIUET .
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N.H.H. TEXTILE
PROCESSORS

i . . K. HOKABAY GROUP)
FASHION CREATORS 655, shelt Petrol Pump,
Danilimda ~ Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDIA}
Tele +91-79-25359132, 25397747
E-mail - nbhtextile@amail. con
AIR PART
Flue Gas Emission
Stack Polﬁ::ion Stack Parameter
Sr. | attachedto | Capacity | Nameof | Quantity of —— Height in &
No. | (Name of of utility Fuel fuel Meter Permissible
utility) Mesaure | comeLy|  limit
(APCM) -
. Wood/ Agro Multi PM 150
1 Fl;’(‘fg;‘;er 1000 U waste | 6.5MT/Day | Cyclone + 30 Mg/Nm3
briquette Bag Filter S02100
Multi ppm
0,
2 | Boler 2 TPH Rop | SAoiTolEl | e 30 NOX 50
Solid Fuel ;
Bag Filter ppm

Process Gas Emission
There will be no any process gas emission

HAZARDOUS WASTE GENERATION
Our management is always committed to fulfill legal requirements and hence our technical team of the plant carried

out survey and based on that survey we have calculated generation of hazardous waste from our plant. Due to
addition in product, the generation of the hazardous will increase. The generation and disposal method of hazardous
waste is tabulated below.

Sr. Types of Source of | Categor | Quantity .
No | Hazardous Waste | Generation y MT/Year Disposal management
ETP Waste and Collection, storage, Transportation and Dispose
! | Evaporation residue | ETTAed | 93 | 8MT at active TSDF Site
Plant Collection, storage, Transportation and Dispose
2 Used Qil i -5.1 0.016 by selling to Authorized recycler or used in
Machinery it ;
lubrication with in plant premises
Discarded Material Collection, storage, Transportation and Dispose
3 ; Storage and -33.1 2.5 ; s
Container/Bag handling at Authorized Recycler Decontamination

In view of above, we are requesting to kindly consider this submission and grant Renewal of existing Consolidated
Consent and Authorization obtained in Existing CCA.

Thanking You

1
e
4 »

Authorized signatory

M/s. N.H.H. Textile Processors
- @000 Uploaded in XGN on 10/10/2023 17:24:49 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.lP is depends upon the Internet Service Provider.
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ANNEXURE - F

N.H.H. TEXTILE PROCESSORS

Opp. New Dhor Bazar, Sewage Farm Road, Behrampura, Ahmedabad 380 022

PCB ID: 12676 BTG
To

SEN'IOR ENVIRONMENTAL ENGINEER
Reglonal office - Ahmedabad (City)

Gujarat Pollution Control Board (Old Building)
Paryavarn Bhavan, Sector 10-A
Gandhinagar-382010.

Sub: Reply of Written Instruction given during Board official inspection dated 30-01-2024.
Ref: Inspection of Board official dated 30-01-2024 and writlen instruction given during inspeclion.

Kind Attention: Shri P.A Parikh (AEE), Shri J.V. Lakdivala (APE, GCPC)

Respected Sir,
We, N.H.H Textile Processors (Unit-l) is having its unit for Processing of Cloth having capacity of 4,00,000

Meters/Month at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which we have obtained
Consolidated Consent & Authorization having Vide Order No; AWH-98473 dated 04-01-2019 and CCA
amendment vide order No; H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing
of cloth having capacity of 4,00,000 Meter/Month Job work for Stentering, Finishing, Calendaring and felt
having capacity of 4,00,000 Meter/Month granted Gujarat Pollution Control Board. we have also applied for
CCA renewal application vide inward no: 303780.

We are informing you that Board Officials has inspected our site on dated 30-01-2024. The point wise

compliance of the same is as below for your kind consideration.

Point No 1: During visit Unit was under operation condition
Compliance: In Connection with we would like to inform you that we have obtained Consolidated Consent

& Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order Noj;
H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order
and we have also applied for CCA renewal application vide inward no: 303780. Yes, the Plant is in operation,
and all the units are in working condition as the Processing of Cloth and job work for Dry Process for
stentering, calendaring, Finishing, Zero is going on. We assure you that we will comply the all condition

mention CCA order, which is issued by board

Point No 2: Collected two number wastewater sample from ZLD unit (1) Collection tank, (2) Final

Holding Tank.
Compliance: We assure you that we will comply the all condition mention CCA order, which is issued by

board. Board office was collected two number wastewater sample from Collection lank and Final holding
tank.
Point No 3: during visit boiler and TFH was in operation condition and collected air sample form its

common stack.
Compliance: In this regard, we would like lo inform you that we have already provide adequate APCM and

we have also operate on regular basis. During visit board office was collected air sample form Common
stack, which is aitached with Boiler and TFH. @\\
e GRYR
j;"’j}” ;"yfﬂ Page 1of 3
e

< !
e N o

- 03-02-2024 Uploaded in XGN on 03/02/2024 11:43:57 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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N.H.H. TEXTILE PROCESSORS

Opp. New Dhor Bazar, Sewage Farm Road, Behrampur

Point No 4: To submit Last three-month data for production, raw mater

consumption for ETP operation, Hazardous waste disposal, Light bill etc.

a, Ahmedabad 380 022

ial purchase, Selling, C hemical

___Compliance: we h i ' three-monthdata
e “fjj‘,jfp fonce: we have given here wilh asl e T D T Se—
Production (W) S
| Processing of Gioth 731908 37970 e
Dry Processing of Cloth: Sidre
. Stentering, ﬁniihing e -
_Raw material purchase
... Gaustic Flakes (kg) 1000 2500 i
___ Dexirine (kg) 0 y d
____ Dyesikg) 100 L 5
. H202{kg) 1200 1000 &
| Taize Starch (ig) 1010 150 je0
A g 5506 5000 4550
Silicon Oils (kg) 5 120 L
__ Sosahsh(kg) 400 50 o
ETP chemical Consumption
Chuno (kg) 1075 1010 1050
Alum (kg) 1105 1110 1130
Poly granule(kg) 7 10 L
» Micro - anti tint (kg) 22 o -
Electricity unit 27466 Ciin il
Hazardous waste Disposal | Generation | Disposal | Generation | Disposal | Generation | Disposal
ETP Sludge (MT) | 03 NIL 021 NIL 0.35 NIL

Point No §: To submit last three-month data for ETP operation loghook
Compliance: In connection with we have atlached here with last three-month data for ETP operation logbook
we assure your good office that we will maintain all record for the same.

Point No 6: To submit last three-month data for Energy meter which attached with ETP.

Compliance:
Particular Nov-2023 Dec-2023 Jan-2024
Energy meter data for ETP 7770 8650 9473

Point No 7: To submit compliance of given earlier Instruction.
Compliance: We assure your good office that we comply the condition of CCA and we have already
uploaded in XGN portal earlier all instruction compliance report,

- 03-02-2024 Uploaded in XGN on 03/02/2024 11:43:57 from IP No: 172.16.31.15. I T
- Note: IP of machine is captured by the browiser of client machine.IP is depends Upon the Thternet Service Provider, = s
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N.H.H. TEXTILE PROCESSORS

Opp. New Dhor Bazar, Sewage Farm Road, Behrampura, Ahmedabad 380022

In view of above we are requesting to kindly consider this submission and not to lake any action against our
unit.

Thanking ‘You,

Au:honzed'slgnatory

1.0 Last three moth ETP logbook

Page 3 of 3

- 03-02-2024 Uploaded in XGN on 03/02/2024 11:43:57 from IP No: 172.16.31.15,
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Serwce Provider.
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PCBID: 12676 Date: 27-02-2024
To ' . nri::}
SENIOR ENVIRONMENTAL ENGINEER ' Y \%‘:’”
Regional office ~ Ahmedabad (City) | R @C’

Gujarat Pollution Control Board (Old Building) @’Jb G % e,
\ gf*ﬂ \:ﬁ # 8 )‘\
Paryavarn Bhavan, Sector 10-A - ot \;ﬁ*« - AW e;@
Gandhmagar-382010 - | .53~ L e
AL Wa GPed B o

Sub: Reply of Written Instruction given during Board official mspectaon dated 26- 02 2024
Ref: Inspection of Board official daled 26- 02~2024 and written lnstructton gwen dunng inspection.

o
Kind Attention: Shri D.S. Dave (S0), Shri V.U. Dave (APE)

Respected Sir,

We, N.H.H Textile Processors (Unit-l) is having its unit for Processing of Cloth having capacity of 4,00,000
Meters/Month at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which we have obtained
Consolidated Consent & Authorization having Vide Order No: AWH-88473 dated 04-01-2019 and CCA -
amendment vide order No; H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing
of cloth having capacity of 4,00,000 Meter/Month Job work for Stentering, Finishing, Calendaring and felt
having capacity of 4,00,000 Meter/Month granted Guja_rat Pollution Control Board. we have also applied for
CCA renewal application vide inward no: 303780 which is accepted by board. In compliance, Board Officials
has inspected our site on dated 26-02~2024 The point wise comphance of the sameis as below for your kind
*ons:derahon '

Point No ‘E Dunng the visit the unit is found to be operating as per ZLD condition

Compliance: In Connection with we would like to inform you that we have obtained Consolidated Consent
& Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No;
H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order
and we have also applied for CCA renewal application vide inward no: 303780, Yes, the Plant is in operation,
and all the units are in working condition with Zero liquid Discharge Condition. We assure you that we will
comply the all condataon rnentaon CCA order, which is issued by board.

Point No z: ETP ad;acent RO and its MEE-ATFD at the unit have been seen operation condition.

Compliance: We would iike to inform you that we have installed adequate Zero liquid discharge Effluent =

treatment plant with RO and MEE-ATFD. At the time of inspection, we were operated ETP-RO and MEE with
ATFD within consented quantity and we assure your good office that we will operated on regular b351s and
maintain for the same,

Point No 3: A stock mix of ETP sludge and MEE salt is kept at the unit to be stored separate!y as per

category and to explain the discrepancy of sludge generation with the details submitted at the time =

of CCA proposal.

Compliance: In Connection with we would like to inform you that as per your rnstructlon we would store
ETP sludge and MEE salt in stored separateiy and we inform you that we have given details for Evaporation
slat and ETP sludge in combine Quantity in our CCA proposal, which is 8 MT/year. We also inform your good
office that this quantity was sufficient as per the our wastewater characteristic. '

Pagelof2
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Point No 4: Remove steam line of old boiler at unit to Submit photograph for the same
Compliance: As per your instruction we will removed steam line of old boiler as soon as possible and we will
submit the photograph for it in your good office for your kind reference.

Point No 5: Running APCM regularly and Maintain screening media pH data in logbook
Compliance: In this regard, we would like to inform you that we have already provide adequate APCM and

we have also operate on regular basis. We assure your good office that we will maintain the logbook for the
screening media pH data.

Point No 6: R.0. Loghook should be certified and maintained with proper binding and numbering of
pages

Compliance: In this regard, we assure your good office that we will maintain certified R.O. logbook with
proper binding and numbering of pages.

Point No 7: To clarify that the bore well Flowmeter is found to be 567.5 m3.
Compliance: In connection with we would like to inform you that bore well flow meter was not reset last one
month for that reason found to be 567.5 m3, our daily fresh Water requirement was 22 KLD, and monthly

requirement was 660 KLD, which is consented limit. We assure your good office that we will maintain daily
data for the same

In view of above we are requesting to kindly consider this submission and not to take any action against our
unit,

Thanking You,

Page 2 of 2
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PCB ID: 12676 Date; 20-05-2024
To

SENIOR ENVIRONMENTAL ENGINEER
Regional office - Ahmedabad (City)

Gujarat Pallution Control Board (Old Building)
Paryavam Bhavan, Sector 10-A
Gandhinagar-382010.

Sub: Reply of Written Instruction given during Board official inspection dated 16-05-2024.
Ref. Inspection of Board official dated 16-05-2024 and written instruction given during inspection.

Kind Attention: Shri M.J Shah {SO), Shri S.L. Rangpariya (APE)

Respected Sir,

We, N.H.H Textile Processors (Unit-l) is located at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which
we have cbtained Consolidated Consent & Authorization having Vide Order No: AWH-38473 dated 04-01-2013 and
CCA amendment vide order No; H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing of
cloth having capacity of 4,00,000 Meter/Month Job work for Stentering, Finishing, Calendaring and felt having capacity
of 4,00,000 Meter/Month granted Gujarat Pollution Control Board. we have also applied for CCA renewal application
vide inward no: 303780 which is under scrutiny at head office level. Board Officials has inspected our site on dated 16-
05-2024. The point wise compliance of the same is as below for your kind consideration.

Point 1. During inspection, the unit is in operation and cloth processing (Dyeing, printing, finishing, etc.) is
going on.

Compliance: In Connection with we are informing you that we have obtained Consolidated Consent & Authorization
having Vide Order No: AWH-88473 dated 04-01-2019 and CCA amendment vide order No; H-122042 on dated
19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order. The Plant is in operation and
manufacturing within consented quantity, and all the units are in working condition as the Processing of Cloth and job
work for Dry Process for Stentering, calendaring, Finishing, Zero is going on. We assure you that we will comply the
all condition mention CCA order, which is issued by board.

Point 2. Unit has provide primary + secondary+ UF+ RO-1+ RO-2 (operated as.required) + MEE + ATFD. During
the inspection MEE and ATFD was no in operation which is utilized as per requirement

Compliance: We are informing you that we have installed adequate Zero liquid discharge Effluent treatment plant with
RO and MEE-ATFD. At the time of inspection, board officer seer all machinery/ Equipment and we are operated MEE
with ATFD with in consented quantity. in additional we are informing you that we are operate MEE/ATFD only after
collect sufficient quantity to cperate MEE and ATFD for that reason MEE and ATFD was not in operation at the time of
Inspection. We assure your good office that we will operated on regular basis and maintain for the same.

Peint 3. Unit has installed 16 Jigger, 6 jet, 3 Jetty, 6 felt belt and Dry process machinery.

Compliance: We are informing you that we have installed plant machinery as per our CCA and submitted to board at
a time of application. We assure your good office that we have no installed any addilional plant machinery without
obtain permission form the board.

\ Page 1 of 2

- 22.05-2024 Uploaded in XGN on 22/05/2024 13:16:34 from IP No: 172.16.31.15. ) '
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.



114

Point 4. Unit has obtain CTE for 50 KLPD
atHO.

Compliance: In Connection with we would like to inform you that we have obtained Consolidated Consent &
Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No; H-122042
on dated 19/10/2022, which is valid up to 25-11-2023 for ZLD unit and Production as per mention in CCA order, We
assure you that we will comply the all condition mention CCA order, which is issued by board. We have applied to
obtain for CCA renewal application vide inward no: 303780 on dated 10/10/2023 which is under scrutiny at HO level,

wastewater ZLD from the board, CCA application is under scrutiny

Point 5, Unit has installed Bag filter and MDC attached with Boiler as a APCM and MDC+ Economizer APCM
Attached with TFH,

Compliance: We are informing you that we have already provide adequate APCM and we assure your good office
operate on regular basis.

Point 6 To submit of latest "No Drainage certificate" of AMC

Compliance: In connection with we are informing you that AMC was disconnect our drainage on dated 07-12-2021
and we have already submitted photograph for the same and in connection with we have already submitted letter two
times for issued "No Drainage certificate” from AMC (1) inward no 2855 dated 08/12/2021, (2) inward no 1355 dated
19/07/2023. As per your instruction we have again submit letter to AMC for issuing "No Drainage certificate” which is
inward no 514 dated 17-05-2024 and inward copy also attached here with this letter for your kind reference.

Point 7 Store ETP sludge and evaporator residue (salt) separately and maintain records
Compliance: In Connection with we are informing you that as per your instruction, we would store ETP sludge and
evaporalor residue (salt) in stored separately. We assure your good office that we will maintain record for the same

Point 8 Wastewater samples are taken from collection tank, aeration tank, RO permeate and RO reject.

Compliance: we are informing you that the board officer was taken waste water sample from collection tank, zeration

tank, RO permeate and RO reject and we are informing you that we will pay lab bill for the same after issued bill from
that board

In view of the above we are requesting to kindly consider this submission and not to take any action against our unit,

Thanking You,

Authorized Signatory

i
: ile’

1. AMC "No Drainage certificate” submission Inward letter

Page 2 of 2

- 22-05-2024 Uploaded in XGN on 22/05/2024 13:16:34 from IP No: 172.16.31.15. i e
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ANNEXURE-G'

N.H.H. TEXTILE PROCESSORS

OPP. SHELL PETROL PUMP, BEHRAMPURA AHMEDABAD -380022. M, 9879759735

- Dear SIF

17™ May, 2024

To, Maypa0a
e Mt;ni'c:ipal Co‘mmissiéner

The Ahmedabad Municipal Corporatlon

South Zone, Ahmedabad !

Sub.: ‘No Drainage Connecf.lon certificate. e s
Haids cloiR

Ref. no: South Zone inward no.: 1355 dated 19-July-8023:1 e N9 1L A froay s
Ref. no: SOuth Zone lnward no.: 2855 dated 8- Dec-2021 | -

We are an establlshed mdustnal unlt at Behrampura (lndustnal Zone) since 1966, with the

AMC dramagesystem (R el
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ANNEXURE - B

R GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010

23222756

Website: www.gpcb.gov.in
https://gpcbxgn.gujarat.gov.in

Seay
74

REJECTION ORDER
GPCB ID : 12676

NO. GPCB/ ABD / CCA /| ABD-AMC-88 /811973 dated 21/05/2024

To,

N.H.H.Textile Processors, Category: RED / SMALL

Plot No: Phase No:,

opp: new dhor bazar, baehrampura,

AHMEDABAD - 380022

Contact Person: yasin f. hokabaj, Mob:9825009786, Ph:25359132
DIST: Ahmedabad, TAL: Ahmedabad, SIDC: Dani Limda

Subject : CCA-RenewalRejection Order
Reference : Your application Inward No 303780 Dated 22/02/2024

In exercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and control
of Pollution) Act,1974 and sub-section (4) of section 21 of the Air (Prevention and control of Pollution) Act , 1981
and Rule 7 of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, framed
under Environment (Protection) Act -1986.This Board is empowered to reject the Consolidated Consent and
Authorization.

Your above referred application is hereby refused for the following reasons

1 I) We may reject the CCA Renewal for as mention reasons :
1. Any expansion and in-house ZLD system for existing units are not acceptable considering current

scenario of the Ahmedabad city area.
2. As per AR shows of Air sample ‘s AR shows results of parameter- PM -433 MG/NM3 which higher

than consented norms.
3. Unit has not pay due lab bill till date.

You shall not carry out any activity mentioned in as applied in above referred application without prior consent of
this Board.

Please note that to operate an industrial plant without prior consent is a punishable offence as deemed fit under The
Water Act, 1974, The Air Act-1981 and The Environment (Protection), 1986.

Hence you are directed to comply above reasons and re apply for obtaining valid CCA.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

<=

GPCBID : 12676 E":%El
Outward No: 811973

Page 1 of 1 Printed On : 21/05/2024 06:07:PM & :
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ANNEXURE- I

Z4AN.H.H. TEXTILE
" PROCESSORS

{N H. HOKABAJ GROUP)

QOpp. Shell Petrol Pump.

Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INIDIA)
Tele +91-79-25359132, 25397787

E-mail : nhhtextile@grnail.com

PCB ID: 12676/CCA Renewal reapply Date: 27-05-2024

To

SENIOR ENVIRONMENT ENGINEER
Unit head - Ahmedabad (East)
Guijarat Pollution Control Board
Paryavaran Bhavan

Sector 10-A,

Gandhinagar

Sub: Re apply Application of CCA Renewal for M/s. N.H.H. Textile Processors, located at Opp, New Dhor Bazar,
Behrampura, Ahmedabad-380022.
Ref:

1. CCA Order no: AWH-98473 issued vide Letter No.GPCB/ABD/AMC/CCA-796/1D:12676/492741 on dated
29/01/2019

2. CCA Amendment order (H-122042) issued vide Letter  No.GPCB/ABD/AMC/CCA-
796(2)/1D:12676/686682 on dated 19/10/2022

3. CCA renewal Rejection order issued vide letter No: GPCB / ABD / CCA / ABD-AMC-88 /811973 dated
21/05/2024

Respected Sir,

We, M/s. N.H.H. Textile Processors (Unit-l) located at located at Opp, New Dhor Bazar, Behrampura, Ahmedabad-
380022. We are having valid Consolidated Consent and authorization (1) Order no. AWH-98473 issued dated
29/01/2019 (2) Amendment in CCA order No: H-122042 on dated 19/10/2022 for product mentioned in order and
having validity up to 25/11/2023. Now as the part of compliance of our existing CCA, we are applying obtain CCA
renewal to the board for manufacturing of Product as per mention in Earlier CCA order.

Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal vide
application inward 1D: 303780 Dated 22/02/2024, which was rejected by the board vide above referenced letter
mentioning the rejection reason. In connection with we have apply for Reapply for CCA with Compliance of
Rejection point as per below

Point 1. Any expansion and in-house ZLD system for existing units are not acceptable considering current
scenario of the Ahmedabad city area.

Compliance: We are informing you that we are operating this unit from more than 60 years at this location. There
are many laws and regulation comes and we have obtain all permission pertaining to our unit time to time. We have
also obtain permission from Guijarat Pollution Control Board since its establishment in 1976. We are also to inform
you that the last CCA we have renewed in 2019.

We are informing you that we have obtain CCA vide no. AWH-98473 issued dated 29/01/2019 to discharge effluent
in Drainage line of Ahmedabad Municipal Corporation.

- 27-05-2024 Uploaded in XGN on 27/05/2024 18:56:52 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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A . Nl“l“l '["Il[
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NCARAJ GROUP)

8 V=00 S
1 :

FASHION CREATORS Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road,

Behrampura, Ahmedabad-380022. (INDIA)

Tele +91-79-25359132, 25397787

E-mail : nhhtextile@gmail. com

The Gujarat Pollution Control Board has issued Direction of Closure under Section 33-A of Water Act 1974 vide
letter number GPCB/ABD/AMC-796/ID:12676/607251 on dated 27-11-2021 with reason mentioned in that order.
We have applied for its revocation after complying with the reason mentioned in that order.

After receiving closure direction we have close down plant operation and as per discussion at that time we have
applied to obtain Amendment in CTE for the product mentioned in that order. The application also carried out to
change the mode of disposal from AMC Drainage discharge to Zero Liquid Discharge to comply with the direction
issued by Hon'ble High Court of Gujarat in the matter of PIL 98/2021. The Gujarat Pollution Control Board has
granted this Zero Liquid Discharge application and issued Amendment in CTE 120072 issued on dated 20/07/2022.
We are also to inform you that we have also carried out Adequacy Study from Schedule | auditor recognize by
Gujarat Pollution Control Board for this establishment

We are informing you that with reference to this CTE we have installed Envircnment Management System to
achieve Zero Liquid Discharge and after installation of the same we have applied to obtain CTO at Gujarat Pollution
Control Board.

In connection with our CTE and CC&A application and also based on our establishment of Environment
Management System to achieve Zero Liquid Discharge, Gujarat Pollution Control Board has granted revocation
and revocation was issued vide letter number GPCB/ABD/AMC/CCA-796(2)/1D:12676/680242 dated 06-08-2022
with mention Condition to comply strictly follow order PIL 98/2021 and also maintain ZLD.

We are also to inform you that after satisfactory inspection by Gujarat Pollution Control Board, they also granted
Amendment in CCA order No: H-122042 on dated 19/10/2022 for Zero liquid discharge unit from the board.

In view of above we are informing you that we have obtain all necessary permission from Gujarat Pollution Control
Board to establish and operate this Zero Liquid Discharge unit. We are also inform you that Gujarat Pollution Control
Board has inspected our site time to time and they also found that this system are in operation at all the time. We
are committed to operate this in such efficiency to maintain our unit as Zero liquid Discharge Unit.

We also to inform you that we have also applied to apply Renewal of CC&A at Gujarat Pollution Control Board as
per CTE and CC&A issued. There is no change in our application with reference to earlier CTE and CC&A. We are
requesting you to kindly consider our submission and grant us CC&A.

Point 2. As per AR shows of Air Sample‘s AR shows results of parameter- PM -433 MG/NM3 which higher
than consented norms.

Compliance: we are informing you that on that time due to low production we are not utilized boiler in last one week.
We are also informing you that at the time of board inspection we started our boiler and some particulate matter
release form the boiler due to non-operation in last one week for that reason PM was observe higher than consented
norms. We assure your good office that we have already provided Multi cyclone separator and bag filter with
economiser as an adequate Air pollution control measure and we are operated on regular basis, We assure your
good office that we will take precaution in such a way that this type emission will never reoccurred

- 27-05-2024 Uploaded in XGN on 27/05/2024 18:56:52 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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FASHION CREATORS

Point 3. Unit has not pay due lab bill till date.
Compliance: We are informing you that we have Paid All pending Lab bill until date.

" PROCESSORS

{(N.H, HOKABAJ GROUP)

Opp. Shell Petrol Pump,

Danilimda - Behrampura BRTS Road.,
Behrampura, Ahmedabad-380022. (INDIA)
Tele +81-79-25359132, 25397787
E-mail © nhhtextile@grnail. com

The details regarding Product, Raw Material, Water Consumption and Wastewater Generation & its Disposal,
details regarding Air Part with its Air Pollution Control Devises and Hazardous Waste Generation are as below.

Product Details

S:;_ Product Quantity

1 Processing of Cloth 4,00,000 Meter/Month
Dry Processing of Cloth ( Job work of Stentering & Finishing)

2 Dry Processing of Cloth ( Job work of Calendering) 4,00,000 Meter/Month
Dry Processing of Cloth { Job work of Felt & Zero)

Raw material
Sr No. Name of Raw Material (Jg:::‘)

1 Grey Cloth 8,00,000 Meter/month
2 Hydrogen Peroxide 650 Kg/month
3 Caustic Flakes 3000 Kg/month
4 Soda Ash 1900 Kg/Month
5 Dyes 1600 Kg/month
6 Maize Starch 12.0 MT/Month
7 Dextrine 12.0 MT/Month
8 PVA 5.0 MT/Month
9 Silicon QOil 200.0 Kg/Month

- 27-05-2024 Uploaded in XGN on 27/05/2024 18:56:52 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.



WATER PART
Source of Water; Borewell

Details of Water Consumption

120

R/l N.H.“. '[x'll.[
PROCESSORS

KARAJ GROLP)

wm b ] ST
L A
FASHION CREATORS Opp. Shell Petrol Pump.

Danilimda - Behrampura BRTS Road.
Behrampura, Ahmedabad-380022. (INDIA)
Tele +81-79-25359132, 25397787

E-mail : nhhtextile@gmail, con

Recycled / Reused Total Water
Fresh Water :
Sr ; Water consumption
No Géatagnry CO'E'E'E?TO" consumption (KLDp)
{KLO)IA) (KLD)(B) (A+B)
1. | Domestic Purpose 2.0 0.0 2.0
INDUSTRIAL
9 Process & Washing 55.0 48.0 7.0
' Boiler 12.0 0.0 12.0
Cooling tower 3.0 0.0 3
Total (Industrial ) 70.0 48.0 22.0
Total Water requirement (1 + 2) 72.0 0.0 72.0
Detail of wastewater generation
Wastewate | Recycled / Walstewater Reanan
disposal
Sr Gt r Reused uantit
No e generation (KLD) q(KLD)y
KD)© | ® | gE=co)
1. | Domestic Purpose 1.6 0.0 1.6
INDUSTRIAL
2, Process & washing 48.0 46.0 2.0 Totally Reuse
Boiler 1.0 1.0 0.0 Process and 2.0
KLD ETP Sludge
Cooling Bleed off 1.0 1.0 0.0 will be disposed to
TSDF
Total (Industrial) 50.0 48.0 2.0
Grand Total (Dom. + Ind.) 51.6 48.0 3.6
METHOD OF DISPOSAL

Domestic: The generated sewage @1.6 KLD will
Industrial: Tertiary treated industrial wastewater

be disposed through soak pit/septic tank.
from ETP shall be treated further through Ultrafiltration and RO

system. The product water shall be reused in the process and the reject shall be evaporated through MEE and

ATFD to achieve Zero liquid Discharge

- 27-05-2024 Uploaded in XGN on 27/05/2024 18:56:52 from IP No: 172.16.31.15.
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N.H.H. TEXTILE
PROC(ESSORS

(N, HOKABAJ GROUP)

"

FASHION CREATORS Opp. Shell Petrol Pump.

Danilimda - Behrampura BRTS Road
Behrampura, Ahmedabad-380022. (INDIA}
Tele +91-79-25359132, 25397787

E-mail - nhhtextile@arnail.com

Water balance diagram

SCHEMATIC DIAGRAM OF WATER BALANCE (PROPOSED)

Intake Water
(24 KLLD)
Domestic esesssissuncesiusensed > Industrial
2 KLD Fresh Water 22 KLD +Recycle water 48 KLD
= =70 KLD
v
Domestic Waste Water i
1.8 KLD 2 - 4
~
] | } J
N 4 =
Soak Pit/Septic 1 Process & Cooling Boiler
Tank o Washing 03 KLD 12 KLD
S 55 KLD
P
% 48 KLD 1 KLD 1 KLD
\ 4
Industrial Waste Water Generation
50 KLD
L Ko - g x
¢ ! G6KLD :  10KLD ; ETP 50 KLD
: Condensate :  Permeate : 30KLD
: : ! Permeate
MEE RO Stage2 | ‘RO Stage1 | UF 50 KLD
10 KLD 20 KLD 50 KLD
2.0 KLD W

,4 Deadengte ATFD | 1500 kg/day Solid waste to storage area for
- 27-05-2024 Uploaded in XGN on 2705/30%4 fip:56:5p from IP No: 172 further. disposal to TSDF site
- Note: IP of machine is capti { tlient machine.lPisdepemndsuporrthe-intermet-Service Provider————————
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FASHION CREATORS

Opp. Shell Petrol Pump.
Danilimda - Behrampura BRTS Road,
Behrampura, Ahmedabad-380022. (INDIAY
Tele +21-79-25359132, 25397787

E-mail : nbhtextile@armail. com

| N.HL.H. TEXTILE
PROCES

SORS

MOWKABAJ GROUP)

AIR PART
Flue Gas Emission
Stack Polﬁ::ion Stack Parameter
Sr. | attachedto | Capacity Name of | Quantity of Control Height in &
No. | (Name of of utility Fuel fuel Meter Permissible
utility) Measure | .o el iimit
(APCM) o
, Wood/ Agro Multi PM 150
1 FI;Ze;rggier 1000 U waste | 6.5MT/Day | Cyclone + 30 Mg/Nm3
briquette Bag Filter S02100
Mult ppm
0,
2 Boiler 2 TPH rop | 2eofToll | o ione s 30 NOX 50
Solid Fuel A
Bag Filter ppm

Process Gas Emission
There will be no any process gas emission

HAZARDOUS WASTE GENERATION

Our management is always committed to fulfill legal requirements and hence our technical team of the plant carried
out survey and based on that survey we have calculated generation of hazardous waste from our plant. Due to
addition in product, the generation of the hazardous will increase. The generation and disposal method of hazardous
waste is tabulated below.

Sr. Types of Source of | Categor | Quantity !
No | Hazardous Waste | Generation y MT/Year Disposel managerment
ETP Waste and Collection, storage, Transportation and Dispose
! Evaporation residue Sl Al 1s35:3 BT at active TSDF Site
Plant Collection, storage, Transportation and Dispose
2 Used Qil et -5.1 0.016 by selling to Authorized recycler or used in
achinery R .
lubrication with in plant premises
DI Material . . .
3 iscarded Storage and 1331 95 Collection, storage, Transportation and Dispose
Container/Bag handling ' ' at Authorized Recycler Decontamination

In view of above, we are requesting to kindly consider this submission and grant Renewal of existing Consolidated
Consent and Authorization obtained in Existing CCA.

Thanking You

{ LG,DM]”

Authorized signatory
- 27-05-2024 Uploadgsh in (H\l J{L s % from IP No: 172.16.31.15.
- Note: IP of machine sé'cgﬁ dﬁgﬁé ﬂel %duov&ré ﬁc ient machine.IP is depends upon the Internet Service Provider.
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ANNEXURE-'T

PCB ID: 12676 Date: 20-07-2024
To

SENIOR ENVIRONMENTAL ENGINEER

Regional office - Ahmedabad (City)

Guijarat Pollution Control Board (Old Building)

Paryavarn Bhavan, Sector 10-A

Gandhinagar-382010.

Sub: Reply of Written Instruction given during Board official inspection dated 19-07-2024.
Ref: Inspection of Board official dated 19-07-2024 and written instruction given during inspection.

Kind Attention: Shri D.S. Patel (S.0), Mrs. N.R. Prajapati (AEE), Shri T.C. Metaliya (AEE)

Respected Sir,

We, N. H. HTextile Processors (Unit-l) is having its unit for Processing of Cloth having capacity of 4,00,000
Meters/Month at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which we have obtained Consolidated
Consent & Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No;
H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing of cloth having capacity of 4,00,000
Meter/Month Job work for Stentering, Finishing, Calendaring and felt having capacity of 4,00,000 Meter/Month granted
Gujarat Pollution Control Board.

Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal vide application
inward 1D: 303780 dated 22/02/2024, which was rejected by the board vide order no GPCB / ABD / CCA / ABD-AMC-
88 /811973 dated 21/05/2024. In compliance, we have already re-applied for CCA renewal rejection with compliance
of rejection order vide CCA re-apply inward no 313621 on dated 27/05/2024., which is under scrutiny at Regional office
level. Board Officials has inspected our site on dated 19-07-2024. The point wise compliance of the same is as below
for your kind consideration.

Point 1. During inspection, the unit is in operation and cloth. processing (Dyeing, printing, finishing, etc.) is
going on.

Compliance: In Connection with we are informing you that we have obtained Consolidated Consent & Authorization
having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No; H-122042 on dated
19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order. We have already re-applied
for CCA renewal rejection with compliance of rejection order vide CCA re-apply inward no 313621 on dated 27/05/2024.
The Plant is in operation and manufacturing within consented quantity, and all the units are in working condition as the
Processing of Cloth and job work for Dry Process for stentering, calendaring, Finishing, Zero is going on. We assure
you that we will comply the all condition mention CCA order, which is issued by board.

Point 2. Unit has provide primary + secondary+ UF+ RO-1+ RO-2 + MEE + ATFD. During the inspection MEE
and ATFD was no in operation, which is utilized as per requirement. Please clarify for the same and also
maintain logbook for MEE and ATFD

Compliance: We are informing you that we have installed an adequate Zero Liquid Discharge Effluent Treatment Plant
with RO and MEE-ATFD. During the inspection, the board officer observed all machinery and equipment. We operated
the MEE with ATFD within the consented quantity.

Additionally, we inform the board office that at the time of inspection, we started the vacuum process in the MEE early
in the morning around 7:00 AM on that day. The MEE operation can only begin after the completion of the vacuum
process. Therefore, the MEE and ATFD were not in operation at the time of inspection. We would like to inform you
that, as per the given technical details, the MEE+ ATFD requires an input TDS of 150,000 grams per liter to operate
MEE. We have attached here with technical details given by suppliers for your kind reference.

We assure your good office that we will operate and maintain the system on a regular basis. We have attached the
logbook as an annexure for your reference.

- 23-07-2024 Uploaded in XGN on 23/07/2024 14:49:22 from IP No: 172.16.31.1S. Page 1of 3
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.



124

Point 3. During the visits unit has not provide running month ETP logbook, Bore well logbook record, submit
details to the board last six month data

Compliance: In connection with we have attached here with last six-month data for ETP operation logbook, bore well
logbook we assure your good office that we will maintain all record for the same.

Point 4. UF meter was not in operation.

Compliance: We are informing you that the UF meter is not working due to a technical problem. We have already
contacted the supplier for repairs. We have attached herewith copy of Material receive by Supplier. We assure your
good office that we will submit a photograph to the board once it is operational.

Point 5. Please clarify during the visit seen may 2024 ETP logbook RO reject meter reading is 1128 m3 and at
the time reading is seen 161.4 m3.

Compliance: In connection with this, we inform you that we are complying with all the conditions mentioned in the
CCA order and maintaining all records in the ETP logbook. Additionally, we would like to inform you that we replaced
the meter in the RO reject line last June due to a major technical issue that the old meter and it is not repairable. As a
result, the meter reading was reset to 0.0 m* after the replacement. Therefore, the current reading is 161.4 m® We
have also attached the invoice for your reference.

Point 6: The unit is currently storing approximately 8 MT of ETP sludge. The last disposal occurred on
13/12/2021 through a manifest. Since then, the unit has not disposed of any ETP sludge.

Compliance: We are informing you that we have given details for Evaporation slat and ETP sludge in combine
Quantity in our CCA proposal, which is 8 MT/year and we have store in specific storage are with in plant premises. we
are informing you that all TSDF site are not in operation due to start monsoon season We assure your good office that
As pre your instruction will dispose active TSDF site though online manifest system.

Point 7: The unit's CCA renewal was rejected, and we have subsequently reapplied. Therefore, compliance
with the rejection order is being ensured.

Compliance: we are informing you that we are applying to the board to obtain CCA Renewal vide application inward
ID: 303780 dated 22/02/2024, which was rejected by the board vide order no GPCB / ABD / CCA / ABD-AMC-88
1811973 dated 21/05/2024. In compliance, we have already re-applied for CCA renewal rejection with compliance of
rejection order vide CCA re-apply inward no 313621 on dated 27/05/2024., which is under scrutiny at Regional office
level and we have also attached here with “NO drainage Certificate” issued by Board.

Point 8: To submit last six month data for production, water consumption, waste water generation, water reuse,
sludge generation, Chemical consumption for ETP
Compliance: we have attached here with last six-month data for production, water consumption, waste water

eneration, water reuse, sludge generation, Chemical consumption for ETP
; Jan March - :
Particular 2024 Feb-2024 2024 April-2024 | May-2024 | June-2024
Production (MT)
Processing of Cloth 374398 | 235208 325920 262531 265386 285752
LI IOBESAII o Gl 376732 | 323052 | 364527 | 313170 | 327011 | 334408
Stentering, finishing
Raw material purchase
Caustic Flakes (kg) 1750 1099 1523 1227 1240 1336
Dextrine (kg) 0 0 0 0 0 0
Dyes (kg) 113 71 98 79 80 86
H202 (kg) 759 477 661 532 538 579
- 23-07-2024 Uploaded in XGN on 23/07/2024 14:49:22 from IP No: 172.16.31.15. Page 2 of 3

- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.



125

Maize Starch (kg) 1200 754 1045 841 851 916
PVA (kg) 4550 2858 3961 3190 3225 3473
Silicon Qils (kg) 90 57 78 63 64 69
Sosa Ash (kg) 550 346 479 386 390 420
Water details KL

Fresh water (KL) | 16.14 15.42 16.97 14.61 16.07 17.02

Reuse water (KL) | 44.93 28.22 39.11 31.50 31.85 34.29
Waste water generation (KL) | 45.02 28.28 3919 31.57 31.91 34,36
ETP chemical Consumption
Chuno (kg) 1050 660 914 736 744 801
Alum (kg) 1130 710 984 792 801 862
Poly granule(kg) 12 8 10 8 9 9
Micro — anti tint (kg) 30 19 26 21 21 23

. Genera | Generati . Generatio | Generatio | Generatio
Hazardous waste Generation i Generation
tion on n n n
ETP Sludge (MT) | 0.35 0.3 0.21 0.20 0.25 0.32

Point 9 Wastewater samples are taken 4 location in ETP in plant premises (1) Inlet ETP, (2) After tertiary
treatment (3) RO permeate (4) RO reject.

Compliance: We are informing you that the board officer was taken wastewater sample from Inlet ETP, after tertiary
treatment and RO reject and we are informing you that we will pay lab bill for the same after issued bill from that board.

Point 10 To upload CGWA Copy
Compliance: We are informing you that we have attached here with CGWA application copy.

Point 11 Store ETP sludge and evaporator residue (salt) separately
Compliance: In Connection with we are informing you that as per your instruction, we would store ETP sludge and
evaporator residue (salt) in stored separately. We assure your good office that we will maintain record for the same

In view of above we are requesting to kindly consider this submission and not to take any action against our unit and
grant our CCA renewal application.

Thanking You,

1. AMC "No Drainage certificate"

2. Last six month Log book for ETP logbook, Bore well loghook
3. Invoice for RO reject line meter

4. MEE technical details given by suppliers

5. Meterial receive letter by supplier

6. CGWA Application copy

- 23-07-2024 Uploaded in XGN on 23/07/2024 14:49:22 from IP No: 172.16.31.15.
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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TraNGLATED COPY OF PAGE NO.: e

2589
AHMEDABAD MUNICIPAL CORPORATION
(AMC)
Add. City Engineer

South Zone, Zonal Office, Opp. Rambaug Fire Bridget, Shyama
prasad mukharji bhavan, Maninagar, Ahmedabad

date:- 01/04 /2024

To,
Chairman,

Gujarat Pollution Control Board, Paryavaran Bhavan, CH
Road,Sector 10A,

Gandhinagar,
Ahmedabad-382010

Subject: For conducting appropriate inquiry against the
units discharging chemical mixed water illegally in the
public sewerage system under the control of Ahmedabad
Municipal Corporation by Drainage Project of
Baherampura Ward of South Zone of Ahmedabad
Municipal Corporation pursuant to SUO MOTO (R/Writ
Petition N0.98/201) pending in the Hon’ble High Court
and to initiate legal proceedings as per G.P.C.B. Act.

Respected Sir,

Upon personal inquiry at the industrial unit N.H.H.
Textile Process on 31/03/2024 and 01/04/2024 jointly
with Drainage Project, Baherampura Ward of South Zone
of Ahmedabad Municipal Corporation pursuant to SUO

MOTO (R/Writ Petition No0.98/201) pending in the
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Hon’ble High Court, the ETP plant was found in the said
textile industry, but no connection was found for
drainage into the drainage line of Ahmedabad Municipal
Corporation. You are requested to conduct further
inquiry and initiate appropriate proceedings in this
regard and inform our office. Particulars of the unit

mentioned in the table are as under:

Sr. | Ward Name and address of the | Remarks
No. place where illegal
connection is checked

1. Baherampura N.H.H. Textile Process, Hokabaj
Compound, Sewage Farm Road,
Opp. Shell  Petrol  Pump,
Baherampura

Please take note of all the above particulars and
take necessary steps and initiate proceedings in

accordance with law as per G.P.C.B. Act.

Sd/- Illegible Sd/- Illegible Sd/- Illegible
AE. A.C.E. Dy. C.E.-2
(South Zone)
Sd/- Illegible
Addl. City Engineer,
(South Zone)
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ANNEXURE-'L

1. Name &
2. Address of the Unit

3
4
5
6
7
8.
9

. Nature of Sample

. Sample Collected By

. Date & Time of Collection & Receipt
. Date of Start & Completion of Analysis
. Sampling Point

Fuel

. APCM

10. Thimble & Weight (gm)

11. Temperature on Collection

12. Volume-Gas Passed

13. Parameters

Yarn / Textile processing involving any effluent/emission generating
processes including bieaching, dyeing, printing and colouring / LAB

ANALYSIS REPORT FOR AIR Gujarat Pollution Control Board
TYPE : Stack-Flue Gas Central Laboratory
. o Paryavaran Bhavan
- Sample ID:457008 - Analysis Completion:30/09/2024 - - e | Sector-10A
L Ganghinagar-382010

Tele:23222756
Inward : 109696

: N.H.H.Textile Processors - 12676
: Plot No: Phase No: ,OPP: NEW DHOR BAZAR,BAEHRAMPURA
AHMEDABAD - 380022, Taluka : Ahmedabad, District : Ahmedabad, GIDC : Dani Limda
: REP-Representative/Grab , (Insp Type : APP-On Application)
: M.J.Shah, SO
: 26/09/2024, (1250 to 1320)
: 30/09/2024 & 30/09/2024
: From common Stack attached with Steam Boiler and TFH followed by APCM ~
: Wood
: Multi Cyclone with TFH, Multi Cyclone & Bag Filter with Steam Boiler
1 22/2196
& Volume-Absord Media : 50 mL of each
: 450 Litre for PM and 60 Litre for gases
: 3 & Oper Time(Min) : 30

Sr Parameter Unit Test Method Range of Testing Result
PM-Stack MG/NM3 IS: 11255 (Part — 1), 1985 (Reaffirmed 1999) 1 - 5000 mg/NM3 49
2 | SO2-Stack (PPM) PPM 1S: 11255 (Part — 2), 1985 (Reaffirmed 2009) 5 — 500 mg/NM3 15.90
3 | NOX-Stack PPM 1S:11255(Part-7), 2005 5 — 500 mg/NM3 0.154

Laboratory Remarks : Approved. By:682-aee_682 Dt.. 30/09/2024

Dr. S. N. Agravat

Field Observation :

30/09/2024 18:04:12

61F2272A-2276-4C97-AA3B-33C2CATDCAET? Page 1 of 1
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ANNEXURE - M’

e Gujarat Pollution Control Board
Provisional Consent Order (CCA) e htrrers 4501
o o o .
B s g Tele : 23222756
‘:‘\1“'#’ [ Consent No. AWH-138352 Valid upto: 25/11/2025 |
I Application : CtO:CCA-Re Apply, No. 313621 Dt. 25/07/2024, Granted On: 16/11/2024 | l PCB Id: 12676 —|

Besides streamlining and simplifying of regulatory regime,Gujarat Pollution Control Board has taken initiative in from of introduction of
Consolidated Consent and Authorization (CC&A) which provides for a one shot application and clearance of the consents under Water
Act,Air Act and Authorization under Hazardous Wastes Rules for a period of 5 years.

Board issues consolidated consent and Authorization to an industrial unit for operation of plant/carrying out industrial activity specifying
following conditions.

Consolidated Consent and Authorisation

In exercise of the power conferred under section-25 of the Water (Prevention and Control of Pollution) Act-1974, under section-21 of the
Air (Prevention and Control of Pollution) Act-1981

and Authorization under rule 3(c) & 5(5)of the Hazardous Waste (Management, Handling and Transboundary Movement)

Rules’2008 framed under the E(P) Act-1986.

And whereas Board has received consolidated Application No.(CtO:CCA-Re Apply) 313621 and Dated 25/07/2024 for the consolidated
consent and authorization(CC&A) of this Board under the provisions / rules of the aforesaid Acts Consent & Authorization is hereby
granted as under.

CONSENT AND AUTHORISATION : (under the provisions / rules of the aforesaid environmental acts)

To,

M/s. N.H.H.Textile Processors,

Plot No: Phase No:, OPP: NEW DHOR BAZAR,
BAEHRAMPURA,City : AHMEDABAD,

Dist : Ahmedabad, Tal : Ahmedabad, SIDC : Dani Limda
Phone : 25359132

1. Consent Order No:  AWH-138352 Valid Upto: /11/202

2. All Conditions under the AIR ACT-1981 WATER ACT-1974 HAZARDOUS ACT-2008 shall be Applicable to you as mentioned in the detailed
Consent Order ***

Consented CETP: Not Linked to any CETP
Consented TSDF: Eco Care Infrastructures Pvt L.td [48212]

E D -

a) This order is provisional order and detailed order is considered as final.

b) All the conditions & provisions under the Water Act 1974, the Air Act 1981 and the Environment (Protection) Act — 1986 and the rules made there under shall be
complied with *.

c) All the conditions & provisions under the Hazardous Waste (Management, Handling and Trans boundary Movement) Rules 2008 as amended shall be complied
d) The applicant shall provide portholes, ladder, platform etc at chimney(s) for monitoring the air emissions and the same shall be open for inspection to/and for use
of Board’s staff. The chimney(s) vents attached to various sources of emission shall be designed by numbers such

as 5-1, 5-2, etc. and these shall be painted/ displayed to facilitate identification.

e) The industry shall take adequate measures for control of noise levels from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70dB(A) during night time. Daytime is reckoned in between 6 a.m. and 10 p.m. and nighttime is reckoned
between 10 p.m. and 6 a.m.

f) In case of change of ownership/management the name and address of the new owners/ partners/ directors/ proprietor or equipment or working conditions as
mentioned in the consents form / order should immediately be intimated to the Board.

g) Industry shall have to display data outside the main factory gate with regard to quantity and nature of hazardous chemicals being handled in the plant, including
waste water and air emissions and solid hazardous wastes generated within the factory premises.

h) The CCA shall be produced for inspection at the request of an officer authorized by the Gujarat Pollution Control Board.

i) Any unauthorized change in personnel, equipment or working conditions as mentioned in the CCA order by CCA holder shall constitute a breach of this CCA.

i) Adequate plantation shall be carried out all along the periphery of the industrial premises in such a way that the density of plantation is atleast 1000 trees per acre of
land and a green belt of 5 meters width is developed.

K) The applicant shall have to submit the returns in prescribed form regarding water consumption and shall have to make payment of water cess to the Board under
the Water Cess Act- 1977,

t

For and on behalf of

*** Note : ACT-Specific, Industry-specific, Area-specific Conditions alongwith Product, ; ;

Waste water effluent details shall be precisely mentioned in the DETAILED Consent Gryarat Palotan-Comirol Bpam
Order.

*** Note :This Is only provisional communication. The final Consent/Authorization in b ' M - i alcen .
hard copy with duly signed by competent authority shall the final and valid :
Consent/Authorization. (Member Secretary )

Printed On : 17/11/2024 Computer generated Order thru XGN, does NOT require Physical Signature I
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TRANSLATED COPY OF PAGE NO.: eeeme

Before the Court of the Honourable City
Sessions Judge of Ahmedabad

Gaikwad Haveli Police Station
Crime Reg. No.: A/11191021230572/2023
Sections: 307, 114, 120(B) of the IPC
Section 135(1) of the G.P. Act

Criminal Miscellaneous Application No.

9020/2023

Applicant:
(1) Mohammad Irfan S/O Yakubbhai Surati
VERSUS
Opponent: Government

(Original Complainant: Altaf Aslambhai Sagar)

Matter: Affidavit/Objection Application on
behalf of the original complainant Altaf
Aslambhai Sagar against the application of the
applicant accused no. (1) Mohammad Irfan S/O
Yakubbhai Surati for regular bail under Section

439 of the Criminal Procedure Code.

In the said case, the Original
Complainant: Altaf Aslambhai Sagar, Age 36,
Occupation: business, Address: House No. 304,

Third Floor, behind Chhipa Royal Tower
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Community centre, Gol Limda Road, Jamalpur,
Ahmedabad, submits the following
affidavit/objection against the regular bail
application filed by applicant accused No. (1):
Mohammad Irfan Yakubbhai Surati, on

27/10/2023, as follows:

1.I have been living at the above-mentioned
address with my mother named Yasmin
Aslambhai Sagar, my father named Aslambhai
Mohammad Sharif Sagar, my wife Afsa named
and my children for the past 14 years. I
have two children: an elder daughter,
Aiman, who is 12 years old, and a younger
daughter, Anabia, who is 5 years old. My
father and I jointly own a factory near
Calico Tekara, Danilimda, called Sagar
Textile, where we run a business under the
names - Sagar Dyeing and Anar Hand

Process, for the livelihood of our family.

2.0n the night of 18/10/2023, at around
11:30 PM, my friend Yasinbhai Abdul Latif
Sojatwala and I were sitting on chairs in

the parking area of my flat, "Chhipa Royal
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Tower."At that time, on the path leading
to the parking area of our flat, which is
located on the inner side from the main
road, there are two gates. The first gate
leads from the main road to the inner area,
and after entering through this first
gate, the second gate begins approximately
15 to 25 meters ahead, marking the start
of the parking area. In the inner, second
gate of the parking area, a two-wheeler
came and stopped, with three men seated on
it. Two of them got off, one holding an
open sword and the other holding a
baseball bat. As soon as they got off, they
saw me and started running towards me.
Seeing the sword and baseball bat in their
hands, I panicked and immediately got up
and started running from the parking area
of the flat, taking another path to the
main road in front of the flat. When I
reached the main road near my flat, in
front of the "Royal Ice Cream and Cold
Corner" Parlor, I saw my uncle, Yunus
Mohammad Sharif Sagar, also sitting in

front of the Parlor. So, shouting for
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help, I ran into the "Royal Ice Cream and
Cold Corner" Parlor owned by my
acquaintance and friend, Mohsin
Mohammadbhai Kelawala, and began calling
for assistance. At that time, two real
brothers, Ishwarji Rabari and Gordhanbhai
Rabari, who work at the Parlor, were also
present. Before I could say anything, the
accused in this case entered the Parlor
with a sword and baseball bat. My uncle
tried to stop them, but one of the accused,
who had the baseball bat, attacked my
uncle, hitting him hard multiple times
with it. The second accused, who was
holding an open sword, began attacking me,
aiming directly at my head with both
hands, intending to kill me. Despite my
attempts to shield myself by using a crate
of cold drinks nearby as a shield, the
accused continued his relentless attack
with the sword, clearly intending to end
my life. As I tried to defend myself with
the crate of cold drinks and managed to
grab hold of the sword, it slipped from

the accused’s hand and fell to the ground.
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At that moment, he took out a knife from
his waist and began attacking me again
with it.I continued to shout for help and
defended myself as best as I could. At that
moment, Ishwarbhai Rabari and Gordhanbhai
Rabari, who work at the "Royal Ice Cream
and Cold Corner" Parlor, along with other
gathered people, intervened and rescued
me. Hearing the commotion, my friend Azaz
Mohammad Hanif Ajmerwala, my brother-in-
law Javed Yasinbhai Shamshir, and a crowd
from the surrounding area gathered,
causing the accused to flee the scene with
their weapons. At that time, I sustained
a serious head injury due to the sword
strike. Since the accused kept hitting me
on the head with the sword, I tried to
defend myself by grabbing the sword with
my hand, resulting in severe injuries to
my fingers. Additionally, I suffered
injuries on the right side of my neck from
both the sword and knife strikes. Someone
among the people present called 108, and
when the ambulance arrived, My uncle and

I were immediately taken to SVP Hospital



143

for treatment. Due to serious injuries on
my head, the doctor stitched my head

wounds.

.After the incident, I reached the hospital
within approximately half an hour, around
12:15 AM on 19/10/2023, where I was
treated. After receiving treatment, I was
discharged around 3:00 PM on the same day
and was taken home. Later that day, the
accused, with the intention to kill,
attacked us with deadly weapons, causing
serious injuries. As a result, an FIR was
filed against all the accused, who were
identified during the police
investigation, at Gaikwad Haveli Police
Statioh under Crime Register No.
11121 021230572, with charges under
Sections 307, 114 of the IPC and Section

135(1) of the G.P. Act.

.In the investigation of the criminal case,
the investigating officer arrested four
accused individuals. The accused No.
(1) Mohammad Irfan Yakubbhai Surati,

Address: House No. 4051, behind 01d
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Anjuman School , Gollimda, Jamalpur,
Ahmedabad, was arrested on the date
23/10/2023 at 21:15 PM. The accused No.
(2) Javed alias Thakre Maksudkhan Pathan,
Address: House No. 39, Altamas Row-House,
Fatehwadi, JuhaPura, Ahmedabad, the
accused No. (3) Nadim alias Banta Nihal
Ahmed Sheikh, Address: House No. 2, Urva
Park, Yusuf Masjid Area, Fatehwadi Tower,
Sarkhej, Ahmedabad, and the accused No.
(4)Samir alias Roti Mustakbhai Sheikh,
Address: Babusingh na Chapra, near Meldi
Mata Mandir, Baherampura, Ahmedabad, were
all arrested on the date 23/10/2023 by
23:00. On 24/10/2023, the investigating
officer submitted an additional report
under IPC Section 120 (B) to the Honourable
Additional Metropolitan Magistrate, who
ordered that it be included with the FIR.
The accused were subsequently sent to

judicial custody.

.I, the complainant, further state that the
accused No. (1) Mohammad Irfan Yakubbhai

Surati, along with his wife Shahina
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Mohammad Irfan Surati, and real brother of
the accused No. 1 Imran Yakubbhai Surati
along with Imran’s wife, Ruksana Imran
Surati, all live approximately 150 to 200
meters from our flat. The applicant-
accused No. (1) Mohammad Irfan Yakubbhai
Surati, his younger brother Imran
Yakubbhai Surati and Imran’s wife Ruksana
Imran Surati collectively conspired to
harass and harm me. They devised a
criminal plot to endanger my life, hiring
and paying thugs to carry out a deadly
assault against us. Thus, in this case,
the arrested applicant accused No. (1)
Mohammad Irfan Yakubbhai Surati is the
main conspirator behind the plot to end my
life. I strongly suspect that his real
brother Imran Yakubbhai Surati is also
completely involved in this c¢riminal
conspiracy. Together, they, along with
accused Nos. (2) to (4) and others
identified in the investigation,
orchestrated a planned conspiracy to kill
me, leading to a deadly attack that

resulted dirg serious injuries to
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me.Therefore, in this case, it is crucial
to obtain and investigate the call details
of accused Nos. (2) to (4), as well as the
applicant accused No. (1) Mohammad Irfan
Yakubbhai Surati and his real brother
Imran Yakubbhai Surati, based on their
mobile numbers. Given that the
investigation in this case is ongoing, if
the arrested applicant accused No. (1) is
released on bail then there 1is a
significant risk of tampering with
evidence or fabricating false evidence.
Consequently, the bail application of the
applicant-accused 5 liable to be

rejected.

.I, the complainant, have a wife and two
young daughters. The accused in this case
collectively conspired to end my 1life,
attacking wus with deadly weapons and
inflicting severe injuries on my head with
swords and knives. While I was in the
Parlor, I narrowly defended myself with
the aid of a cold drink crate. With two

young daughters, had I lost my life in this



147

10

attack, there would be no one left in this
world to care for them, and my wife would
have had to live her life as a widow at a
young age. The accused attacked |us
recklessly with swords and knives,
disregarding the wvalue of my 1life.
Granting Dbail to such accused would
undermine the rule of law, as it would show
that they have no fear of legal
conseguences. Therefore, the bail
application of the applicant-accused

deserves to be rejected.

.Given the severity of the offense, the
applicant-accused No. (1) Mohammad Irfan
Yakubbhai Surati has played a primary role
as the mastermind behind the conspiracy.
With full intent and awareness of causing
my death, he orchestrated an attack on me,
resulting in serious injuries to my head,
neck, and fingers. This assault put my
life at substantial risk. If such a grave
offender is released on bail, it will
imply that he lacks fear of the law,

potentially encouraging him to attempt
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further harm to me, either directly or
through associates. I am, therefore, at a
continuous risk of a life-threatening
attack. Consequently, the bail application
of the applicant-accused warrants

rejection.

. Furthermore, I, the complainant, state
that prior to the incident on 18/10/2023,
I was attacked on 02/10/2023 around 4:45
PM at my friend Safwan's office located at
Patel’s Ground, Bhati Compound, Danilimda.
On that occasion, three unknown men and
one unknown woman, who had been tracking
me from my home, approached me while I was
seated at my friend’s office. The unknown
woman falsely accused me of "following
her" to create a distraction, and then the
three men accompanying her attacked me
with heavy sticks. One of them drew a knife
hidden in his waistband and attempted to
stab me in the abdomen. I managed to
protect myself by intercepting the blow
with my right leg, resulting in a serious

injury to my shin.Regarding this incident,
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an FIR was registered on 27/10/2023 at
Danilimda Police Station wvide Crime
Register No. 11191012231130/2023 under IPC
Sections 324, 506(2), 2%4(b), and 114.
Subseqguently, I received medical treatment
at SVP Hospital based on a ©police
referral, and the Thospital issued a
certificate on 01/11/2023, which I
submitted o the Danilimda Police Station
on the same date. Thus, in this case, the
applicant - Accused No. (1) Mohammad Irfan
Yakubbhai Surati, along with his real
brother Imran Yakubbhai Surati, conspired
with the 1intent to eliminate me and
orchestrated an attack against me. Given
the serious nature of these actions,
applicant - Accused No. (1) Mochammad Irfan
Yakubbhai Surati is highly deceitful and
cunning. If he 1is released on bail, mny
life, as well as the safety of my family,
would be at considerable risk. Therefore,
his bkail application 1is deserving of

rejection.
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9. Furthermore, considering the crucial

evidence such as the CCTV footage related
to the incident reported at Gaikwad Haveli
Police Station and the earlier incident on
02/10/2023 under the dJurisdiction of
Danilimda Police, it 13 clear that all the
accused involved in this case had the
intent to endanger my life. Additionally,
numerous witness statements have Dbeen
recorded by the investigating officer in
the ongoing investigation of the said
case. The majority of the witnesses to the
incidents have directly observed the
events, and when considering their
statements along with the CCTV footage, it
becomes evident that granting kail to the
accused in this case, or any other accused
individuals, would result in injustice to
me. Furthermore, the accused, along with
their associates, have made two separate
attempts on my life using deadly weapons,
causing me serious inijuries. Currently,
both my 1ife and my family's safety remain
at risk. If the CCTV footage provided by

me is taken into account, it clearly shows
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that the accused are aggressive and have
a dangerous disposition. There is a real
possibility that if they are granted bail,
they may be released from jail and could
cause significant harm to me and my family

at any given moment.

Based on the above facts, I request
that the regular bail application of the
applicant accused No. (1) Mohammad Irfan
Yakubbhai Surati be rejected.All the
aforementioned facts are true and correct
and I have declared the same under oath.

Place: Ahmedabad
Date: /11/2023

Sign of the
Deponent/Objector
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TRANSLATED COPY OF PAGE [y ——

Before the Court of the Honourable City
Sessions Judge of Ahmedabad

Gaikwad Haveli Police Station
Crime Reg. No.s A/11191021230572/2023
Sections: 307, 114, 120(B) of the IPC
Section 135(1) of the G.P. Act

Criminal Miscellaneous Application No.
9020/2023

Applicant:
(1) Mohammad Irfan S/0 Yakubbhai Surati
VERSUS
Opponent: Government

(Original Complainant: Altaf Aslambhai Sagar)

Matter: Documentary evidence list

I, Altaf Aslambhai Sagar, the original
complainant of the said case, present

documentary evidence from the following list.

Sr. Page
Detail of Documents
No. No.

A |Online copy of the FIR registered on the| 1 to 4
date 19/10/2023 under IPC Sections 307,
114 and Section 135(1) of the GP Act at
Gaikwad Haveli Police Station, vide

Crime Register No. 11191021230572/2023,
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regarding the incident that occurred

with me, the complainant on 18/10/2023

A colour copy of the photographs of the
injuries sustained by me in the incident
mentioned in the above sequence number

'A' (No. 1)

Online copy of the FIR registered on the
date 27/10/2023 under IPC Sections 324,
506(2), 294(B) at Danilimda Police
Station, vide Crime Register No.
111910612231 130/2023, regarding the
incident that occurred with me, the

complainant on 02/10/2023

6 to

9

A colour copy of the photographs of the
injuries sustained by me in the incident
mentioned in the above sequence number

' (He. 2)

10

A copy of the MLC Sheet and Injury
Certificate for MLC Legal Case No.
1526/2023, dated 19/10/2023, regarding
the treatment received by me for the
injuries sustained in the incident at

Gaikwad Hawveli Police Station

11,

12
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F |A copy of the MLC Sheet and Injury| 13, 14
Certificate for MLC Legal Case No.
1409/2023, dated 02/10/2023, regarding
the treatment received by me for the
injuries sustained in the incident at

Gaikwad Haveli Police Station

G |Videography of both incidents 15

Submitted as Hereinabove

Place: Ahmedabad

Date: /11/2023

Sign of the
Deponent/Objector
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SUPPLIEU AT Pautwd.

FIRST INFORMATION REPORT
uAH Hiludl smdaa
(Under Section 154 Cr.P.C.)
(slowerdl sizilead sau 154 gan.)

Distric stHa4e a¢ Polic awasus ¢ddl Ye 20 FIRN 11191021230 Date 19/10/20

t 3 e Sta ar 23 o. B2
(20 24ll) tion (= (W.uL.
(Mielu ) wi, 5 H
22 4lt) x)
() Act w1 L 4l Sectio 307,114
[ECTETEN ns
) ()
(i) Act 2 L3 Seclio 135(1)
(s falrun ns
) [ELE)
(a) Occurrence of offence:
£) (el sl el
Day. R AU ES Date from Date to
[{ECEN (Atlviel) (ALl ayHl)
" Time Perio Time from Time to
d : {sesdl) {sals YHl)
[EICEEITS)
(b) Information received Date 19/10/2023 Time
() at PS: {ALdlw) (muu)
(el wud lsdl wou)
(c) General Diary Referen Time
(3t) ce:Entry No. (uH)

(R sdl deol: Bl 4)
Type of Informa Midlu 22 a4ul avld H{isds
tion: (Hladl-l wx
2)

‘Place of Occurrence:

{12l M)

(a) Direction and distance from 44 ,1.00 (E.il.) Beat N

() P.S. o.
(WL 22aqdl B »idz) (slle it
2)

(b) Addres simdlysl, Anazudasly Sieg fessiiz -l gaiau

() s BUHELELE UGE2,

(2-lH)

"

{c) In case, outside the limit of this Police Station, then
() (diela 2B ol gedl oteia din 4l A Mdly 22 add i)

Name of P.S.
(dlela R AL
)

Complainant/informant:

District
(2 edl)

I (aslw 23
R

| 18/10/2023

23:30
|
|

22:00

Page 1 of 4
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(sRAEl 7 ol eiz)
{a) Name Uedly vy, (b) Father's/ HIEHMLY Bay
() (-u) ML WA (w) Husband' |
s Name ,
(Crua i !
AN il
(c) Date/Year of Bj 36 (d) Nationality  ocyzdy
() rth ; € (2L ¥l AL |‘
(eu dlllw / qd) |
(o) |
() |
(f) Occupation EREIEY) (g) Address W, 30y At

() (Hdl) (M2s) s gluding 2

4z glul faia )
dezzdl wegn
sl 314 oy
waya, il
WHEIAE 2t
Detaiis of knownfsuspected/unknown accused with full
(Attach seperate sheet, if necessary)
(2lhavuia/asis/apsiionw iy WA AL A Bondi sui - w Al)
(32 sraundl wanus sa Guz [otd gadasHl) |

particulars:|

Accused Name Age(Ap Address
(Helmdzize] Auw) Prox.)  (#2-1%)
(Gu2) (
LA TRTEY)

1) 8 2Amen wipai sy ALMBLHAL woz o]
b

2) S ovep wieEl sy WHELHAL vogz 2]
> M)

Reasons for delay in reporting by the complainant/Informant i ‘li
(gRuel/ouaslenr: azzdl Aewldl ol sz Feoy waq KLl )
i
el w2 a8 werdier wR qul e 5240 wude WAy i i
|
Particulars of Properties stolen(Attach seperate sheet, if necessary)‘__‘;
(A g ul 2 e o] oy ALl [ordl) (5732 orRIAAL Ballel s10 Gy B3l calad)),

Total value of property stolen . 1
(el / opegian wdlaie oy Wedalidl ze [

1

Inquest Report/U.D. case No. if any
(Uey s duy wigay / wigeadl dlddl oz g
1 odl d)

First Information contents(Attach seperate sheet, if required)
(ad wledl wugagd (Aatdl) (or32 mrpuadi warng LU, w2l

Y
1l
1

=

Sulsd o wompn Suaizia 5 SRQUR Uil (4) Aalisl 503 mas] Hid WAl S qgaz ¢

B A wral oy 58 winell sl orell ddarz i wd iy “ed Al W 234 sH2AL edd] Bz g
A s1dl ¢4 234 w1 g gl AL eudl amy sy UG dgen o3 S uUL dul Suu A4.(2
) Uells Saelladl {8 @ sy FlAl st sto @i s CUSL Sl 53 Al s a4l g4l 3, |
|
i

|1

, Page 2 of 4
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“Lold i
Complaint(sfuiz) i

|

I

1
1

|

& ) |
SR ;
|

|

{

1

!

H
1

Al.1&/10/3023 _ h

i:
el AU 3@ -, 30y 410‘4; i Sludiyg
293 $_9’liu%w,;r{léhtraa-ﬂ W dimelig 3g WHLEN T Bl

HIZ Aty Bledly W/l WA LS m- AL G 9,31

2GR ML, - ffcarfw;aouo

L3t sl Mz 9 Wil &-‘il‘uugi;suww 5 02 “Aldd qaaR W yilge ma. 28 A el
Ml 25 W W 3ua e AlHAL Zs2
ey

WY Al 4e/10/3023 -uasl WU AL B fEds 48 SUULIL G4 :?[wamv-% e Au Boa s fie

Hundl auz b 52 WA Mz Ayl puu LECTER R

Gell d qud aqayd) g2 Bty vy osas] 2 MBI YH By weaAl e daqs Al
oflm wimal o Bloboll el £ 31 o7 w4 Ais udl 20de Gpe) 5 AMA moqrwﬂmal-ﬂcﬂum wie
A gl Wil wewe AL GED Al sy ] £ lﬁ--?vr{l"twm IEEY vvmw +5l &H& Slagsida
WAL ARl 22 oredl 284 ] 2y Sl o AL L W) s HIELH AE AL a8 |l HLEWL wdadl aigz

Hall a8t 234l o MBA AL grani Aol ol 58 s WAL wUddL W s1s il-ﬁl"{l(.i"!c.{lilq Hiay

A AT stz A4 BHand sy SLAL Ay iiduzadly Gus sosellden dal 43 $HEl 52l W 5150700
!

AL SR sl U B ale wd wdl wmadad e wude WA 414 '»Lw(%fjﬁ?t-u dianl 2dy 4

“di2 qd WA wmee] w9 WHAAL S2E Hiata ogd) wying QLHLZAIRA Himl oq1 3] dau AL el A2

gl Ul uie A BAMUAY d dsataly daar wsd Qo Al wlauiedl deq)y v{l-'?L Wl aie wd
sl mivwflall Gz Seq yig UL ERMLA AG Al sareuondid] 99 stél 44 4] uaus&ts FHEE Ay
HL L3 18l A wnd mawimﬁeumlmm 5z 48 Wil s s IR ‘i;ﬂ"tl 5L s2dl i

Chord wpal 428 yd w3 SARLBLA UL 23040 3] Gy il Ha@rilavawﬂm L2l W3] o)

AL et S wallz 42z PUYAUYAL R G A% eyl gl s34 SEETE] cm Wzl stz
Asofl adia w3 Wy o MG AL iof]l il sl w3 e WAL Gl S ‘-Ll’l ALY AL sdl g
Al Mo LB W o] WAL Alviaa i) Gys DAAEL yuell weflyg mau-ﬂ SIS, drLapu 4y

MU At grad s B s Bmaia din sl fda

amwmwmqmm-f SVP diadl 2euj

1o¢ Buerellal G sza ».uafu:: W2 w3l i

45 Wla WA en Wl quze/i0ng . 1¢/10/2 023 4l wE2d
SIELTERENEY B 9 Bt ML S0 200 dlBd B, s oo aa.chs.zuwg»u ol 2o gy .uitvlsﬂ CECTRTY
AW uaL gRae B de way Sl dqueuduiluus adly wos AAl L 2o mqam«{lqmmzm
alz di w3l Gy AsnvulerN2 @Al any il ] 3 AU s J RS §
uzdl wl gdlug gilsa wa e erel-l sasy Wi v §

33

W @ 5 |
Al gdefl i 239 Hl
UUHELYLE T3 _ i

Action Taken : Since the above information reveals commission of dffence(s) uls
as mentioned at Item No. 2;

(dlfa waei ; Guaqy e Guzdl wuden 4,(2) LAl UHLRAL 3y -ed] H'*{E:LWXELIES Siladl)
(1) Registered the case and took up the investigation or(3u-l -l &h’l AULY gLy ¥ -

Page 30f 4
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1 3) N
(2) Directed (Name of |.0.) take up the Investigation or{auis amt%‘f&[&&tﬂj ALH)- H

Aoy AzBlests weima Rank(dizl):- diela wol $-uises |

No.:- mna240771 to take up the Investigation or(-Az)

|
|
1

| ]
i}

]

F.I.R. read over to the complainant/informant, admitted to be corréctly recorded a
nd a copy given to the complainant/informant, free of cost. l

(ra uledl sdsua gRudl / suasland aisl sismda 3wl el amtenr udBler luaui »ud
i, dq gRadl 7 oudalleld adlsia B i gldl 7 sudallztzd A4l ase B Y2l ?}».mqml il ©.)
R.O.&.0. i

(Al eoaaunl v ol J sas §))

Signature of Offic

Police Station

(el wnsdl wadl M 2B

Hil.) |
Signature/Thumb Impression of the complai Name GRuons _gc?izf-n};\‘ WML
nant/informant. (M)
(dRudl sl sd/siae- s

erin charge,

-~
4

Rank &sid  GPF No 861

(dig)  zoa (@S Aol
2) |
Date and time of dispatch to 19/10/2023 22:10 i
the court.
(sRaie siZui 2at il dllv I
ERETRTEN)

Page 4 of 4
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1 ANSLATED COPY OF PAGE NO.\ =

Annexure:

First Information Report
Under Section 154 Cr.P.C.

District: Ahmedabad city
Police Station: Gaikwad Haveli
Year: 2023
FIR No,3;11191021230572
FIR date: 19/10/2023
Act: Sections 307, 114 of the IPC
Act: Sections 135(1) of the G.P.A. Act
A.Occurrence of offence:
Day: Wednesday

Date from:

Date to: 18/10/2023

Time period:

Time from:

Time to: 23:30
B.Information Received at P.S.:

Date: 19/10/2023

Time: 22.00
C.General Diary Reference:

Entry No.:

Time:

Type of Information: Written and sent to

Police Station

Place of Occurrence:

A

A.Direction and distance from P.S.: East

1.00 km
Beat No.:

B.Address: Gol Limda, Royal Ice cream and

cold corner named shop, Ahmedabad city
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C.In case, outside the 1limit of this

police station, then
Name of P.S.
DLETXILEE 2

6. Complainant/Informant:
A.Name: Altaf Aslambhai Sagar
B.Father’'s name: Aslambhai Sagar
.Date/ Year of Birth: 36 years

.Nationality: Indian

.Occupation: Business

@ = H O O

.Address: House No. 304, 3% floor,
Chhipa Royal Tower, B/H Chhipa Community
Canter, Gol Limda, Jamalpur, Ahmedabad

ity

7. Detail of known/suspected/unknown accused
with full particulars: (Attach separate

sheet, if necessary)

Accused Name Age (Approx.) | Address

Two unknown persons whose
names and addresses are not

known.

Two unknown persons whose
names and addresses are not

known.

8. Reasons for delay in reporting by the

complainant/informant
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12.
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Particulars of properties stolen(Attach

separate sheet, if necessary)

Total value of property stolen

Inquest report/UD case no. if any

First Information Contents (Attach
Separate Sheet, If Required)

The two unknown individuals mentioned
above, for some reason, attacked the
complainant. Person (1) came at the
complainant with the intent to kill,
wielding a sword and attempting to strike.
When the complainant tried to stop the
attack with his hands, the sword fell to
the ground. The attacker then pulled out
a knife from his waist and inflicted
random blows, injuring the complainant on
the head and on the right side of the neck.
Additionally, person (2) approached with a
baseball bat and caused injuries to the
complainant's wuncle on the left arm.
Afterward, they fled, committing the
crime, etc.

Complainant

Date: 19/10/2023
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My name is Altaf S/0 Aslambhai cast:
Sagar, Age: 36, Occupation: Business,
Address: House No. 304, 3*@ floor, Chhipa
Royal Tower, B/H Chhipa Community centre,
Gol Limda Road, Jamalpur, Ahmedabad city,

Mob No. 9879263050.

I am coming forward to state my
complaint in person, documenting the facts
as follows: I reside with my family at the
above-mentioned address and run a business
under the name Sagar Textiles, near calico
Tekara in Danilimda. This business
supports me and my family.On the night of
18/10/2023, at around 11:30 p.m., I was
sitting in the parking area of my flat in
Royal Tower. At that time, two unknown men
entered from the main entrance of my
flat's parking area—one carrying a sword
and the other holding a baseball bat—and
approached me.Seeing them, I started
running away, and both men followed me. I
ran towards the Royal Ice Cream & Cold
Corner Parlor next to the Chhipa Community

centre. One of the unknown men, holding a
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sword, chased me inside the Parlor, while
the other, holding a baseball bat,
encountered my uncle, Yunus Mohammad
Sharif Sagar, as he entered. My uncle
tried to stop him outside, but the man with
the bat attacked him, injuring his left
arm. Meanwhile, the man with the sword who
chased me into the Parlor, for some
reason, tried to kill me by swinging the
sword at my head, injuring me on the head
and on the right side of my neck. As I
tried to stop him by grabbing the sword,
it fell from his hand, causing injuries to
my fingers. At that point, he took out a
knife from his waist and began stabbing me
indiscriminately. To defend myself, I
grabbed a crate of cold drinks from the
Parlor. During this time, the people
working in the Parlor and those present
intervened and saved me. Meanwhile, my
friend Azaz Mohammad Hanif Ajmerwala, my
brother-in-law Javed Yasinbhai Shamsheer,
and others nearby gathered, causing the
attacker with the sword to flee outside

the Parlor.Both unknown individuals then
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ran away from the scene. If the people in
the Parlor had not helped me, the unknown
man would have killed me. Due to this life-
threatening attack, I sustained injuries
on my head, neck, and fingers. Someone
called 108 Emergency, and my friend Azaz
Ajmerwala took me to SVP Hospital for
treatment. I received outpatient treatment
starting from 19/10/2023 under case number
1526/2023, and the doctor stitched the
wound on my head.Today, I am filing a
complaint for legal action against these
two unknown men.My witnesses are my uncle
Yunusbhai  Mohammad Sharif Sagar, my
brother-in-law Javed Yasinbhai Shamsheer,
my friend Azaz Ajmerwala, and any others
identified in the police investigation.
This complaint is correct and true as per
my statement.

In person

Unarm Head

Constable
Gaikwad Haveli
Police Station

Ahmedabad city



14.

15

167

24

13. Action taken: Since the above information

reveals commission of offensive(s) u/s as
mentioned at item no. 2
1. Registered the case and took up the
investigation or:
2. Directed (name of I.0.) take up the
investigation or:
Name: Manoj Narsinhbhai Adarejiya
Rank: Police Sub Inspector
No.: mna240771
FIR read over to complainant/informant,
admitted to be correctly recorded and a
copy given to complainant/informant free
of cost.
R.O.A.C.
Signature of the officer in charge,
Police station
Signature/Thumb impression of the
complainant/informant
Name: Dilipbhai Kuberbhai Parmar
Rank: head Constable
GPF No.: 86l
Date and time of dispatch to the court:
19/1842023, 22310
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TRANSLATION OF PAGENO. :
SUPPLIED ATPAGENO. :

FIRST INFORMAT [ION REPORT

Rt A

HauH Hifedl migqy
(Under Section 154 Cr.P.C.) |

(gl el S aid] 5o 154 ¢am.)
Distric wuelur a2 poljg el dla gl
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(U s14d] szoy: sifez )
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) {#a3it) il
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|
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(laz) (GERRR (sl yl) ‘

" Time Perio Time from Time to 16:45

d EETEDID) (5als 3Hl) i
(3l il
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(M) at PS: (ALzluy) (M)
(lellat wus wifyd W) |
(¢) General Diary Referen Time
(1) ce:Entry No. (=Hy) |

Type of Informa ey A @l ajsdy
tion:(Hiladl- wa

z)
Place of Occurrence:
(He-ld zmm)

(a) Directigii and distance from WBAU,2.00 (B3l Beat N
(5) P.s.

) 0.
CRR™ B a2 Ry »idz) (vllz oy
7)
(b) Addres selelui e Het sudl SWB-¢ il wudy #. 4l Gin Al sifu Al oy
(W) s WEAY,

(u2-1%) WHELALE AQ2,
(¢) In case, outside the limit of this Police Station, then
() (Qellnt aad gedl sz Gl Al 4 jidly 23 Urdof An)

Name of P.s,

(Uellat e

H)

Com plainant/infcrmant:
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(22 e4l)

1 Page 1 of 4
|




10

11

f

(sRALEL / oasilels)

(a) Name Bhedls wrey
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() rth
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Details of kncwn/suspecled.’unknown accused
(Attach seperate sheet, if necessary)

(Rl apsie/dpaiinviia wEg - A [Bonedl 2 ) s s Al
(733 srguadl Aandsl siom Gz Fog zallasl)

Accused Name
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(1) wimei
(2} atwapyg
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prox.
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(G !
AlH) ‘

(d) Nationality-
(=) (2LElen)
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() wen gl din
@ a4z wlw gy
A2l Bezzdfl g
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FHLAY2 sl

43 WA, e ¢

1% 30lg,
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with full particulars:
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(
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|
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UYL Uik,

AL wot2 Aol 3,
AMELALE 23,

EE I CTERtEy

UALHLAL vy 2] 3 |

MHLIALE U2,

Reasons for delay in reporting by the complainant/Informant
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Al A aud swad wla Gy wy GLAAL BUSL Al Y3 o o)
WAUHL dsdly wedl @n ffl & 3 quin e
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(Gilailell 7 opegtan dilaia ooy Wil g4 Baia

Inquest Report/U.D. case No. if any
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First Information contents{Attach Seperale sheet, |f required) |
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wnzdladl 33 3R Hle WR g g sa 6. Mid 2A wiey oy Ao &ﬁ;:w«_‘i Al nug
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13 Action Taken : Since the above information reveals commission of offence(s) u/s

14

15

as mentioned at Item No. 2: - ‘\:
(lHe wotetl ; Gua-l widaiadl Gua-dl sunew - (2) ul srruewt Auwt—u -6l Cﬂ"’{l'} A ELE BULAAL)

(1) Reglstered the case and took up the investigation or(dx-il vu‘{ﬂ s9l A wla 4
i ) |

(2) Directed (Name of 1.0.) take up the Investlgataon or(du® fnfnﬁ.{at[ﬁﬂﬂi ALM):- o
siafie slope allal Rank(@d):- Weln nu H-uiszs il

, i
No.:- pol94402 to take up the Investigation or(-otz) [

F.I.R. read over to the complainant/informant, admitted to be correctly recorded a
nd a copy glven to the complainant/informant, free of cost. -{

(ran uledl 2gae gl / sudllezd aisl doiouda & wi sBudsi quen umgw AlRaul 203
@ 8. Ag gl / suarled st B wi gzl /o stiadlmzad Al sd @ gﬂ“wmtm 2l 8.)
R.0O.A.C.

(etiall seeniaaiaul snef wd 3 sasz B))

‘ ;‘
]
Signature of Officer in charge,
Police Station |
(iellst Magdl gandl yanady » Fsdl -
widl) '
Slgnature!Thumb Impression of the complai Name =42Rig Q%QLWE&&! adl i
nant/informant. (1H)

(R dl/onasletzl =dl/ziae- wi) I

Rank &sf GPFNo 126011
(@lal)  <2zea (@l Ao

2)

Date and time of dispatch to 27/10/2023 23:30
the court. ‘
(sRdre 1240 2au-l suidl adlv w i
4y i

Page 4 of 4



173

25

TRANSLATED COPY OF PAGE NO.\ e

Annexure: C
First Information Report
Under Section 154 Cr.P.C.
District: Ahmedabad City
Police Station: Dani Limda
Year: 2023
FIR No.: 11191012231130
FIR date: 27/10/2023

Act: Sections 324, 506(2), 294(B), 114 of
the IPC
Act: Sections 135(1) of the G.P.A.

A. Occurrence of offence:
Day: Monday
Date from:
Date to: 02/10/2023
Time period:
Time from:

Time to: 16:45

B. Information Received at P.S.:
Date: 27/10/2023
Time: 23.00

C. General Diary Reference:
EREry Ne.:

Time:

Type of information: Written and send to

the police station

Place of occurrence:
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A.Direction and distance from P.S.: West,
02.00 km
Beat No.:

B.Address: Publicly outside the office of

the complainant's friend Safwan, located
at Patel's Maidan Bhati Compound in
Danilimda.

C.In case, outside the 1limit of this
police station, then name of P.S. and
digtriet;

6. Complainant/Informant:
A.Name: Altaf Aslambhai Sagar
B.Father’s name: Aslambhai Sagar
.Date/ Year of Birth: 36 years

.Nationality: Indian

.Occupation: Other

@ = H U 0O

.Address: House No. 304, 3% floor,
Chhipa Royal Tower, B/H Chhipa Community
Canter, Gol Limda Road, Jamalpur,
Ahmedabad city, Mob No. 9839263050,

Ahmedabad city

7. Detail of known/suspected/unknown accused
with full particulars: (Attach separate

sheet, if necessary)
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Accused Name Age Address
(Approx.)

Unknown address is not known,
Ahmedabad city

Unknown address is not known,
Ahmedabad city

Unknown address is not known,
Ahmedabad city

Unknown address is not known,
Ahmedabad city

8. Reasons for delay in reporting by the

complainant/informant

The complainant, who was frightened at the
time and had difficulty walking due to

injuries to his hands and feet,

come to complain at that time.

9. Particulars of properties stolen

separate sheet,

if necessary)

10. Total value of property stolen

11. Inquest report/UD case no.

12. First

Separate Sheet,

Information

Contents

If Required)

did not

if any

(Attach

(Attach
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The facts of this case are as follows:
On the date, time, and location mentioned
above, the accused struck the
complainant’s left arm two to three times
with a heavy stick. Among the accused, two
other unknown men insulted him with foul
language and then hit him on his left leg
15 to 20 times with sticks. Another thin-
built man among them took out a knife from
his waistband and tried to stab the
complainant, but it struck the shin of his
right leg, causing his leg to bleed. Due
to these blows from the sticks, the
complainant suffered injuries and fell to
the ground again. At this point, nearby
people gathered and rescued the
complainant from further assault. When the
crowd gathered, the unknown woman and the
three men accompanying her fled the scene.
As they left, one of the unknown men
reportedly said, “Today you have survived
and if you come in front of us again, I
will kill you.” They then fled, committed

this crime.
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Complainant
Date: 27/10/2023

My name is Altaf, S/0 Aslambhai,
caste: Sagar, Age: 36, Occupation:
Businessman, Residence: House No. 304,
Third Floor, Chhipa Royal Tower, behind
Chhipa Community Center, Gol Limda Road,
Jamalpur, Ahmedabad City, mobile number:

9879263050,

I am appearing in person to formally
state my complaint. I am writing to inform
that I live at the above-mentioned address
with my family. I own a textile dyeing
business under the name of Sagar Dyeing,
located at the Sagar Dyeing Compound near
Ram Rahim Tekra, Calico Mill. Through this
dyeing business, I sustain myself and my
family.

On the date 02/10/2023, at around 4:30
PM, I went to my friend Safwan Bhati’s
office at Bhati Compound for some work.
Arcund 4:45 PM, an unknown woman,
approximately 25 to 30 years old, came

cutside my friend’s office and told me,
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“You come outside; I have some work from
you.” When I stepped out of the office,
she accused me, saying, “Why are you
following me from Jamalpur?” As I tried to
explain myself to this unknown woman,
three unknown men, aged around 35 to 46,
who were standing outside with her
approached me. One of them was of strong
build, while the other two were slim. All
three men were wearing caps and holding
thick sticks 1in their hands. Before I
could understand anything, one of the slim
men suddenly struck my left arm two or
three times with his thick stick. The
other two men verbally abused me and,
without warning, struck me around 15 to 20
times on my left leg with their sticks.
One of the slim men pulled a knife from
his waistband and attempted to stab me.
The knife hit my right shin, causing
bleeding from my leg. Due to the blows from
the sticks, I sustained injuries and fell
to the ground. As people around us
gathered, they stopped the assault and

rescued me from further harm. Seeing the
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crowd, the unknown woman and the three men
fled the scene. While fleeing, one of the
men threatened me, saying, “Today you have
survived and if you come in front of us
again, I will kill you.” Afterward, I
slowly stood wup and called for an
ambulance. When the 108-ambulance arrived,
my friend Safwan Bhati took me to SVP
Hospital for treatment. My MLC case number
1409/2023 was registered and I received
outpatient treatment before being
discharged the same day. However, I was
very shaken, and due to the injuries on my
arm and leg, I had difficulty walking,
which 1s why I couldn’t file a complaint
immediately. Today, I have come with my
father, Aslambhai, to file a complaint at
Danilimda Police Station. I request a
legal investigation against the three
unknown men and the unknown woman, whom I
do not recognize. My witnesses include my
friend Safwan Bhati, Safwan’s father Aslam
Bhati, and any others identified during

the police investigation.
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The above complaint statement is true
and correct as per written by me and I have

received a copy of my complaint.

13. Action taken: Since the above information
reveals commission of offensive(s) u/s as
mentioned at item no. 2
1. Registered the case and took up the

investigation or:
2% Directed (name of I.0.) take up the
investigation or:
Name: Bakorsinh Babuji Vaghela
Rank: Police Sub Inspector

No.: pol94402 to take up the

Investigation or

FIR read over to complainant/informant,
admitted to be correctly recorded and a
copy given to complainant/informant free
@f cest.
R.0O.A.C.
Signature of the officer in charge,
Police station
14. Signature/Thumb impression of the
complainant/informant

Name: Amarsinh Raghurajsinh Chauhan
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Rank: Head Constable
GPF No.: 126011
Date and time of dispatch to the court:

27/10/2023, 23:30
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Sardar Vallabhbhai Patef Institute of
| Medical Sciences and Research
A ) Eliisbridge, Ahrmedabad, Gujarat 380006
F ( },_, T+9179 2643 5555 / 6666 | www.svphospital.com
1 "“-""{'{[\I rl— LM Al

Medico Legal Case Shest -
(To be filled by Casualty Medical Ofﬁge.r)
$/B Dr : PO o
DR KUNJAVANSINH PARMAR | MLC Issue G_at’e"&fﬂme :19-10-2023 00:37
Medico Legal Case No.  : 1526/23 Date&Time | : 19-10-2023 12:14
P of Arival i
N S |
{' Informed to Police Station = i CQ C,] [;3 ) VERDHI No. : |
Police Constable Name ,.‘:%:\ x:i Buckle No i -
Date Time'
' MRN © :23000242582 [ VisitID ; ER2310016296 | Time of
g I : Examination i
Patlent Name  : ALTAF ASLAMBHAI SAGARWALA jAge 136 Y2ZM 18D ;l Sex ! Male
Patient Address : - ) ;j: ' o
304 3RO FLOOR ROYAL TOWER AST: ODIA ROAD GOLLIMDA, Ahmed&bad"GiP’.D. + Ahmedabad, Gufarat, Indiz,
J 380001 i E
|ContactNo.  : 9g79263050 T - . k.
Patient's identification iMark “ V .
(1) : »
@) |
Patient came + 3 With YAADI (7 Without YAADI |
History given by (Name & Relationship) : YUNUSH SAGAR (UNCLE)
ALLEGED HISTORY OF

ALLEGED HISTORY OF ASSAULT BY UNKNOWN PEOPLE(?3) WITH UNKNOWN OiBJECT (SWORD?) AT AROUND 1 1:3OPM' ‘
AT ROYAL TOWER PARKING, NEAR CHHiPA COMMURNITY HALL, AST! ODIYA ROAP, JAMALPUR ON 18/10/23

Place
ROYAL TOWER PARKING,
Date of Injury / Incident D 18-10-2023 Time :11:30 | l NEAR CHHIPA COMMUNITY
HALL, ASTODIYA ROAD,
presvre "3 JAMALPUR
GERADAR Gaey oo 399, 8 NAI R gy o SRR |
éFﬁanﬁAZ?ﬁIEﬁgf?'ff’!4 PHEL yy [or eie SALHC E k |
'» brsé}&ﬁ“}fﬁ ;ifgg‘a‘ﬁﬁf t‘:ﬁc'.?ﬁ}zf&&; 4.1, H{IQ’Z% . il
why M ABAQ-& . o "
(-:E.“'*i."é, :.u_. Q,’Z".- ~5q5’37‘m‘=“1n'r? |




,ﬁ ;
- | gwp

{saarchar agant el fatpligtiue, of
|

MOt Stlendon an R e

Certificate Number:-
Patient Name :-

Age :-

Address :-

MRN :-

Date of Consuitation:-
Time of Consuitation:-
Speciality / Unit ;=
Police Station:

1526/23 Date :- 30 Oct 2023
Mr ALTAF ASLAMBHAI SAGARWALA |
BY2M1i9D ' Sex :» Male

304 3RD FLOOR ROYAL TOWER ASTODIA ROAD GOLLIMDA, AHMEDABAD G.P.O. ,
AHMEDABAD, GUJARAT, INDIA, 380001 3

23000242542 | Visit No. ;- ER2310016296
19 Oct 2023 Date of Discharge :- ER OPD

12:32 am Time of Discharge :- ER OPD

CMO | MLC No. :- 1526/23
GAYAKWAD HAVEL| POLICE STATION Police Yaadi :- Without

Alleged History of :

Conscloushess Level :
Vital Signs:

Examination /
Findings:

Relevant.
Investigations:

WJURY, Simple /
Grievous:
Remarks (if any):

//C/Wm%-\\
\‘E‘*@‘

HISTORY GIVEN BY YUNUSH SAGAR (PATIENT'S UNCLE), ALLEGED HISTORY OF
ASSAULT BY UNKNOWN PEOPLE(?3) WITH UNKNOWN OBJECT (SWORD?) AT AROUND

T1:30PM AT ROYAL TOWER PARKING, NEAR CHMIRA COMMUNITY HALL ASTQADLY,

ROAD, JAMALPUR ON 18/10/23. I
CONSCIous I

TEMP-NORMAL, PULSE-120/MIN, BP-120/80 MMHG, RR-18/MIN, SPO2-99% ON RA,
RBS-123MG/DL il

1) APPROX 10 CM SIZED LINEAR ABRASION PRESENT OVER RIGHT SHOULDER, 2)
APPROX 4*1 CM SIZED GONTUSED LACERATED WOUND REDDISH IN COLOUR
PRESNT OVER RIGHT PARIETO-TEMPORAL REGION, |3) APPROX 1*1 CM CONTUSED
LACERATED WOUND PRESENT OVER LEFT EYEBRAW, 4) APPROX 1*1 CM CONTUSED
LACERATED WOUND PRESENT OVER RIGHT THUMB AND 2*1 CM ABRASION PRESNT
OVER 4TH FINGER BLUISH, 5) BRUISE OF APPROX 2CM*1CM OVER LEFT DISTAL
FOREARM, 6) REDDISH ABRASION OF APPROX 2CM*0.5CM OVER RIGHT DISTAL
FOREARM AND LEFT MiD FOREARM ON MEDIAL SIDE, 7) REDDISH ABRASION OF
APPROX 1CM*1CM OVER LEFT ELBOW. :’

1) XRAY LEFT WRIST - DISTAL END OF ULNA FRACTURE , DISPLACED, 2) X-RAY RIGHT
HAND AP AND OBLIQUE-NAD, 3) X-RAY RIGHT SHOULDER JOINT AP AND .
LATERAL-NAD, 4) USG ABDOMEN FAST-NAD, 5) XRAY LUMBO SACRAL SPINE-NAD, 6)
XRAY DORSO LUMBER - NAD, 7) XRAY PELVIS BOTH HIPS-NAD, 8) CT 3D FACE +

CHRONIC MASTOIDITIS. CALCIFIED ATHEROMATOUS CHANGES ARE NOTED NOTED IN
CAVERNOUS SEGMENT OF BILATERAL INTERNAL CAROTID ARTERIES.

i

INJ.PAN 40MG IV STATINJ.EMESET 4MG IV STAT[NJ.NSESOOMLH@OPTI IV STATINJ.TT

Doctor: DR.KUN%)TSINH PARMAR

Unit: cpmo i
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Sa:ﬂ:ar Vallabhbhai Patel Institute of
Medical Sciences and Research
Ellisbridge, Ahmedabad, Gujarat 380006

"‘““}'NN*I;TJ L
P

N : T+9179 2643 5555 7 6666 | www.svphospital.com

| | Medico Legal Case Sheet N I~ s }

{To be filled by Casualty Medical Officer) - il f

= — = ey

S/B Dr § ‘ : =. . |

DR. KUNJAVANSINH PARMAR | MLC Issue Date & Time 02102023 18:05 |

Medico Legal Case No. 1 1409/23 Date & Time : 1 02-10-2023 17:50 ;

N i of Arrival ‘ I j

informead to Police Station %—-‘ LK { {1 ("Y’VVL g \‘ VERDH! Mo, | ‘ ;

Palice Constabie Name : ,\}\ ?E» Buckle No | ' i

RARN : 23000242542 VisitiD :ER2310015191 |Timeof  :17:67 ]

| | Examination i

Patlent Name  : ALTAF ASLAMBHAI SAGARWALA (Age 136Y2ZM2D } Sex : Male j

Patient Addregs : ! . “E

304 3RD FLOOR ROYAL TOWER ASTODIA ROAD GOLLIMDA, Ahmedabad G.P.0. s Ahmedabad, Gujarst, India,

38200 : i

Contact No. : 9879263050 | "f
Patient’s Identification Marik
ok
ul
Patient came * [ With YAADI 25 Without YAAD]

History given by (Name & Relationship) : SAFwAN BHATI (FRIEND)
ALLEGED HISTORY OF -

COMPOUND DAN ILIMDA Cl-G2/1 0723

‘ Place
Date of Injury / Incident : 02-10-2023 Time :16:50 | ByaTm COMPOUND

0 DANILIMD A,
@&' R
LS T T

(BDAR VALLABMRHAL PATEL INSTITUTE ponea i

EDICAL SCISHORS & RESYARCH [SVPIMSR} |
Bliisbrivye, AMMEDABAD 6




* Gertificate Number:-  1409/23 | Date :- 30 Oct 2023

Patient Name :- Mr ALTAF ASLAMBHA! SAGARWALA

Age - IBY2M2D | Sex = Male

Address :- 304 3RD FLOOR ROYAL TOWER ASTODIA ROAD GOLLIMDA, AHMEDABAD G.P.O. ;
AHMEDABAD, GUJARAT, INDIA. 380001 {

MRN :- 23000242542 Visit No. :« ER2310015191

Date of Consultation:- 2 Oct 2023 Date of Discharge :- ER OPD

Time of Consuitation:- 05:58 pm Tlm"e of Discharg"e i~ ER OFD

Speciality / Unit :- CMO ; MLC No. - 1409/23

Police Station: DANILIMDA POLICE STATION __Police Yaadi :- Without

Alleged History of :

HISTORY GIVEN BY SAFWARN BHATI (PATIENT'S FRIEND), ALLEGED HISTORY OF
ASSAULT BY UNKNOWN PEOPLE BY UNKNOWN OBJECT AT AROUND 16:50 AT BHATI

- COMPOUND DANILIMDA ON 02/10/23, CHIEF COMPLAIN OF STAR INUURY TO RIGHT

Consciousness Level !
Vital Signs:

Examination /
Findings:

Relevant
Investigations;

INJURY: Simpie /
Grievous:
Remarks (if any):

LEG AND BLUNT INJURY TO LEFT THIGH.
CONSCIOuUs

TEMP-NORMAL, PULSE-Q0/MIN, BP.1 34/80MMHG, émsxmm, SP02-99% OGN ROOM AIR,
RBS-149MG/DL

1) REDDISH COTUSED LACERATED WOUND OF .AéPRQx.z.cmeﬂcm QVER MID
ANTERIOR ASPECT OF RIGHT LEG SWELLING PRESENTROM FULL AND PAINFUL, 2)
REDDISH ABRASION OF APPROX 1GM*1 CM OVER LEFT ELBOW SWELLING +NT,ROM
FULL AND PAINFUL, TENDERNESS PRESENT, 3) REDDISH ABRASION OF APPROX
2CM*0.5CM OVER RIGHT DISTAL FOREARM AND LEFT MID FOREARM ON MEDIAL SIDE

LATERAL-DISPLACED FRACTURE OF DISTAL END OF ULNA NOTED, 6) XRAY ELBOWS
AR ELATERAL-NAD, 7) XRAY RISHT HAND AP ALATERAL-NAD,. 8) XRAY RIGHT WRIST
] {

1NJ. TT O0.5ML IM STATINJ. DICLO 1AMP IM STATING TT DIGLO IM STAT TAB ZIFI CV 200
MG 1-0-1TAB PHILFLEX 1-0-1TAB PHELLAN 1-0-1TAB APENTA D 1-0-1TAB TOSCAL MAX
D1 OALL TAB FOR 7 DAYS CAP-BECUTE ONCE AWEEK FOR ONE MONTHAE GLAB
SIVEN PRIMARY SUTURING DONECLEAN AND DRESSHWENG WEIGHT LIFTING OVER

LEFT HAND HAND ELEVATION FOLLOW UP IN ORTHO UNIT A OPD ON MONDAY AFTER
7 DAYS, . f

Doctor: DR.K&%A&JSINH PARMAR
Unit: cmo
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ANNEXURE - O

Item No.3 (Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.221/2023(WZ)

Surti Mohmmedirfan Yakub Bhai
..... Applicant

Versus

M/s Anar Hand Process & Ors.
....Respondent(s)

Date of hearing: 02.01.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant s Applicant in-person
ORDER
1. From the side of applicant, applicant has appeared in-person

through Video Conferencing, who has prayed by filing the present
application that a direction be issued for permanent closure of Anar Hand

process as it violates the order of Hon’ble High Court of Gujarat.

2L During argument, the applicant has drawn our attention to para
no.13 of the order passed by the Hon’ble High Court of Gujarat at
Ahmedabad in Writ Petition No.98 of 2021 (Suo Moto vs. Ahmedabad
Municipal Corporation through the Municipal Commissioner, Ahmedabad &

3 Others), where-in following was directed:-

“13. We direct the Ahmedabad Municipal Corporation and the GPCB
to continue with the drive of disconnecting all the illegal and
unauthorized industrial connections into the sewerage.”

8. During argument, the applicant did admit that the said PIL is still

going on before the Hon’ble High Court of Gujarat at Ahmedabad.

Page 1of 2
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4. In view of above and looking to the fact that the Hon’ble High Court
is already seized of the matter and is proceeding with the hearing of the
matter and the applicant wants compliance of the order passed by the
Hon’ble High Court, we deem it appropriate to order that the applicant
may get himself impleaded before the Hon’ble High Court in the said PIL,
if he so wishes, instead of filing this application before us because the
Hon’ble High Court is competent enough to ensure that its orders are

fully complied with.

5. In view of above fact, we dispose of this application accordingly.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

January 02, 2024

Original Application No.221/2023(WZ)
P.Kr

Page 2 of 2
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ANNEXURE - P

Item No.1 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[Through Physical Hearing (With Hybrid Option)]

ORIGINAL APPLICATION NO.15 OF 2024 (WZ)

Surti Mohmmed Aaqib Irfanbhai .... Applicant
Versus
M/s A.R. Enterprise & Ors. ....Respondents

Date of hearing: 31.01.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant ¢ Applicant-in-person present
ORDER

1. This Original Application has been filed with the prayer that
respondent No.1 M/s A.R. Enterprise be directed to cease uncontrolled
emissions and unauthorized discharge of effluents. It is alleged by the
applicant, who is appearing in person, that he is a social environmental
activist and that respondent No.l is a textile cloth manufacturing and
processing unit situated in Danilimda region of Ahmedabad and its
primary operations involve the utilization of a steam boiler, which lacks
in dust collectors, water scrubbers and bag filters because of which air
pollution is happening in the local area. Besides that, the applicant has
also alleged that there is significant gap between the claimed
implementation of Zero Liquid Discharge (ZLD) technology and the unit’s
actual water consumption related to treatment capacity and that the

industry is discharging unauthorized effluents into storm lines, affecting

[NPJ] Page 1 of 2
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nearby rivers, which is resulting in water pollution. He has also alleged
that the absence of proper sludge disposal method is leading to serious
generation of foul smell in the vicinity, causing substantial harm to the
public health. When we enquired from the applicant as to the prima facie
proof in support of these allegations brought on record, he drew our
attention to page 18 of the paper-book (Annexure-A-2 to the application),
which is a photograph showing a chimney and it is alleged that this
chimney is spreading pollution in the area. We are not convinced with
this argument of the applicant because he has not annexed any prima
facie proof in respect of the air pollution, water pollution and soil
pollution happening in the local area or some diseases are spreading
there to the local residents because of the activities of respondent No.1 -
Industry.

2. At this stage, the applicant has sought permission to withdraw this
application with liberty to file a fresh one with adequate proof in respect
of pollution taking place in the concerned local area. We allow his
request and dismiss this Original Application with liberty as prayed for,

subject to limitation.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

January 31, 2024
O.A. No.15/2024 (WZ)

npj

[NPJ] Page 2 of 2
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ANNEXURE - §

atva Environ Consultancy

Environment Testing Laboratory

Analysis Report of Stack Monitoring

REF:SEC/STK/ROU/09/03/2024 Date: 18/09/2024
i  Stack Analysis
| Name and Address of Unit N.H.H. Textile Processors.
R | Opp. New Dhor Bazar, Behrampura, Ahmedabad-380022.
| Sampling Date | 17/09/2024
' Sample Collected By | SEC Team
| Sample Deséﬁﬁﬂon Flue Gas Stack
| Stack Attachedto | Steam Boiler+ TFH
} Sampliﬁ”g Duration | 60 Min
i Fuel Used at the Time of Monitoring | Wood/Agro waste
| APCM Attached with Stack | Multi Cyclone + Bag Filter
""" Ambient Temperature (°C) | 89°C
| Average Pressure (mqué'j [ 1238
‘f"sfaék T T e {_
| Velocity m/s } 3.50
Total Flow L 950
" Analysis Start Date 17/09/2024
| Analysis End Date | 18/09/2024
RESULT TABLE
st Permissible
No. Parameter Test Method Results Units Limit As Per
NAAQS
1| Parficulate Matter (PM) | ‘[gggﬁﬁfﬁg d—Z]O)i;;? 8 | 11450 | mg/Nm? 150
2 | sulphur Dioxide (5O2) & }ééfﬁﬁ(xg b ;}9 89 7.59 opm 100
3 t{?\lxg:)as of Nitrogen IS: ](éifjsffi(r:gd 2731 3)005 11.94 opm 50

Saty, Emr ron Ca_nsultéhq

Note: i) The results listed herewith are only for the tested item only.
ii) This report shall not be reproduced except in full without permission of the CEQ of Satva Environ Consultancy.

“End of Report$
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